
THB 

LEGISLATIVE ASSEMBLY DEBArrts 

(Official Report) 

VoL. III. 
PA.RT III. 

(1st FelJ1·uar11, 1923 fo 30th Februarv, 19i8.) 

THIRD SESSION 
OF TJlB 

SIMLA 
60VEllNMENT CE!nBAL PRESS 

)923. 

10th February, 1923



l'J'RtmSDAT, l.Ml FllaaUABY, 1923-
M:ernber Sworn 

CON'J'E~TE,. 

Quest.ions and Answers • 
Unstarred Questions aud Answer11 
The Indian F'aetories (Amendment) l.sill 
Resolution re Emigration of Uur.killod Lubourers to Ceylon . 
Resolutain re Workmen's Compcn'Jl.lt.i<'I! in Agrieulture 

PAGES. 

1769 
1769-1773 

. 1773-1774 
1774-1776 
1775-1784 
1784-1793 · 
1798-1804 
1804-1840 

Heaolution re Protection of \\ onrnn W ugc-eumers in Agriculture 
The Code of Criminal Procedure (.\m1:11dme4t) Bill . 

ilATUIWAY, 3JU> FEBKUlRY,1923--
Mmiber Sworn 
Hailway Capital Expcnditur" 
Que::stions and Answers . 
U nstarrJd Questions 11n,I Auswl·rs-
S1.oerct 8crvice Grant 
High Commilil8ioner in England 
'l'he Workmen's Compensation Bill 

l{oNDAY, 5TH FKBBUAl:Y,, 1023-
~uestions and Answel'!> . 
(Jnstarred Qucstionf! and AnS\,·ers 
rhe Criminal Law Ameudmeut Bill 
rhc Workmen'1,1 Cornpematioll Bil! 

,SirEBDAY, 6TH FEBRUA'l.Y, 1923-
Que11tio1111 and Answers . 
Umtarred Questions and Answer11 • 
The Workmen's Compensat.io.u BiU . 
The Code of Criminal Procedure (Amendment) Bill • 

9DN111Bl>AY, 7TH FmmUARY, 19:as;.-
Governor General'11 Aseent to Hills 
The Code of Criminal Procedure (Amendment) Bill 

.l!Wnso.tY, 8TH Fmmt!AJtY, l923-
Que11tiona and .Anawcrs . 
Uustarred Qu8btions and AnswE>rs 
'l;he Code of Civil Proc~odure ( A met,dmcnt) Bill 
The Mnrrietl Women's Propcrt:,· (e mcndmcnt) Bill , 
Resolution re Stnte M,magement of Huilwuya in India 
Statement of Business 
The Indian Penal Code (Air.c11dme11t) Bill . , 
The Code of Criminal Procedltl'() (Aml'lldment) Bill . 

1841 
1841 

1842-1846 
1847-1848 

1849 
1849 

1850-1685 ' 

1887-1892 
1803--1806 
1897-189{1 
1899-1064 

1955 
1055-1957 
1957-1901 
1991-2010 

2011-
2011-2043 

2045 
2045 
2046 
2046 

~)46-:-20411 
i049-2051 

2051 
2051--2090 



C ii J 

8.ifDll)!T, ll)im FDRTJARY, 1928-
)(easage of Congratulation on tht> Birth of H. R. H. Princet11 

Kary's Bon 
The Malabar (Completion of Trials) Rupplementing Bill 
The Indian St.amp (Amendmeut) Hill 
The Indian Futm·ies (.\menurnent) Rill . 

2091 
• 2091-2098 

2093-2094 
20~2103 
2103-21.M 
2104-,,2143 

The Indian Paper Curreney Bill • 
Reaolntio11 ,.,, Emigratfon of Unskilled Labourers to Ceylon . 
Reaolution re '1milrration of Unsk.illecl Labourers to Strait.a Settl~ 

me11t.~ and Mal1(\· Stet.ea 
Stat:eJUent of Businet1, 

·lllONDAY, 12TH F'K1tauAnYJ ]923--
Questions and An1'lwm . 

· Pruitarred Qnestion11 And Anawen 
The Malabar '(Completion of '.Mahi) Supplementing Bill 
The Code of Criminal l'l'oe1edu1·e (A111endment) Bill 

'1V°m>NESDAT, 14TH FEBBUARY, 1923--
Member Sworn 
Unstarred Questicins arid Ane\vera 
The Indian Cotton Cf'88 Bill . 
The Repealing and Am<'nding Bill 
The Code of Criminal Prore,!m·c ( Arnendm<1r1t) Bill 
The Indian Official 8ccrE>te Bill 
l!eesages .from the Council of Rt.ate . 
The Indian Official Seerets BiJl 

T_atrRSDAY,15TlI Fl:D~0ARY, 1923--
M~1ber Sworn 
Questions und Answet"I . 
Unslarred Questions :md Answeis 
The Cantonments ( Honse-Acrommr><lafion) Bill 
'l'he Mnn-ied Women's Prop~rl.y (.A1m•ndment.) Bill 
The ExduMion from Tnhr,ritance Hill . 
The Hindu Law of foherit.ance (Amendment) Bill 
The Mnssalman Waqfi.. Registration Bill 
The Land Acquisition (Amendment) Bill 

FRIDAY, 1&rH FEBRUARY, 1023-
Mfmlber Sworn 
Que,:tion11 and Answen, . . 
Unstarre<l Questions and An11·~·cn1 . . 
Salnry and Pension of High C'ommi!eioner for India 
Me&11Age from the Council of State . , . 
ReMlution re Adoption of a Voli<'y of Prott'(ltion 
Statement of Business . . , , 
:f.leiiolptiop re Adoption of 11 Policy of Protection 

2143-2146 
21~2147 

2149-2154 
2154-21/SS 
2168--2162 
2162-2"219 

2221 
• 2221-2222 

2222 
2222 

2223--2244 
2244- ·-2'.M7 

2'247 
2247-2275 

2277 
'ZJ.77-2278 
227~2280 

2280 
2280-2291 
2291--2303 

2308 
2303-2325 
2325---2339 

~S41 
2.141-2343 
2343·-2:-147 

2.f148 
2348 

2:HB-2381 
2381-2382 

. 2382-2i()7 



t m J , ... 
8ATt1llJ>AY1 17TH J'IIRUAJIT, 1928--

Queationa and Amwen • • • • 2609-9'1' 
Unstarred Questions and AnswcrJ • 2414-9417 
Reaolution NJ King'• Commi11Rions fo1· Indians and Indianiaation 

of the Anny , 2417-24Cl6 

l{ONDAY,19THFEBRU.lRY,192S--
Member · Sworn 
Statement laid on the Table • 
Questions and Answers , 
Unatarred Que11tinns at•<l Am·-w1•1·c: 
The Repealing and Amending Hill 
The Government S11vingH Banks (Amendment) Bill 
The I idi8Jl Paper Currency Bill 
The Criminal Law Amc,nd111e1,t Bill . 

'l'VESt>AY, 20TH FEBRUARY, 1023-
Questions and Answerr. . 
Unstarred Question!! and An11wen 
'I'he Code of Civil Prooedure (.Amendment) Bill 

2467 
2467-2473 
2474-2482 
2482-2483 
2483-2484 

2486 
2485 

2486-2545 

. 2547-2548 
2649 
2549 

The Code of Criminal Procednre (Amendment) Bill-(Amendment 
of Section 4) · 

The Hindu CoparC'.ener's Liability Bill 
The Legal Praetitioners (Amrndment) Bill 
The CaHte Disabilities Removal ( A111andment) Bill 
The Money Lenders Bill . 
Tbe Workmen'R Breach of C<'nh-aot ltepealing Bill , 
The Code of Criminal Procedul'C (,\mendment) Bill , 
The Intcr-Ctu1le Him1u Mar?:illG<' liill 

2550-2568 
• 2563-2578 

2579-2.583 
2583-2586 
2586-2593 
2594-2598 

2598 
2698-2600 



LEGISLATIVE ASSEMBLY. 

SatuTday, l<tt" Febf"!lary, 1923. 

The Assembly met in the Assembly Chamb~ at Eleven of the Clock. 
Mr. President was in the Chair. 

MEflSAGES OF CONGRATULATION ,ON THE BffiTH OF H. R. It. 
PRINCESS MARY'S SON. 

1Ir. T. V. 8eshagiri Ayyar (Madras: Nominated Non-Official): Before 
the regular business of the day begins, I ask your pennission, Sir, to, 
move a Resolution which I am quite sure will be carried with IiCclama-
tion by the whole House. We saw an announeement in the papers 
the other day that Her Royal Highness .princess Mary had a son born to 
her. That makes the first grandson to His Imperial Majesty the King 
Emperor. Sir, according to Hindu ideas the very name of a king signifies 
that he gladdens the hearts of people and a true subject is he who rejoices 
in the success and happiness of the Royal household. Sir, we are very 
happy that His Imperial Majesty h8l!l the first grandson through his 
daughter, Princess :JI.f.&ry . We wish you, Sir, to convey to the Princess our 
hearty congrat1.llations on the birth of a son and to His Imperial Majesty 
our felicitations on the birth of a grandson. < 

JIr. If. JI[. 8amarth (Bombay: Nominated Non-Official): Sir, I associate 
myself with what has fallen from Mr. Seshagiri Ayyar, 8!ld I have been 
asked by the National Party to request you to convey the samE> message 
to His Imperial Majesty the King Emperor. 

84 OampbeU BJaodes (Bengal: European): Sir, on behalf of the non-
official European community, I have much pleasure in endorsing the Reso-
lution proposed in such eloquent tenns by my Honourable friend, :Mr. 
Seshagiri Ayyar. The general rejoicing throughout the Empire at tIie 
birth of a son to() the daughter of our beloved Emperor will be echoed 
widely throughout this land, where the advent of 8 son and heir is not 
only a happy social event but is also an event of deep religious significance. 
I hea.rtily support the proposal. 

Dr. ]fand La! (West Punjab: Non-MuhamItladan): Sir, I most heartily 
share t.he view which has been placed before this Assembly by my learned 
friend, Mr. Seshagiri Ayyat. The birth of a son is an indication of great 
happiness, and I think the whole Empire will rejoice in it. With these few 
remarks I' support the motion. 

1Ir. President: The questj.on is that the President be instructed to con-
vey an expression of the profound pleasure and thankfulness of the Legis-
lative Assembly at the birth of a son to Princess Mary; and that a dutiful 
and loyal message be conveyed to His Majesty the King Emperor of, the 
I>leasure of the Legislative Assembly at the birth of a ~andson. 

• The motion was 8dopt~d; • ( 2091 ) . . 
• • • 
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THE MALABAR (COMPLETION OF TRIALS) SUPPLEMENTING 
BILL. 

The Honourable Sir Kaltolm Hatley (Home Member) : Sir, I ask leave 
to introduce a Bill to supplement the Malabar (Completion of ~ s  Act, 
1922. 

It may be as well perhaps that I should explain to the House the 
exact purport of this sm&ll Bill. 

There have been a series of special Ordinances issued by the Governor 
General in connection with the Malabar Rebellion; I need deal only with 
that aspect of these Ordinances which provided for the special trial of 
prisoners. The original Martial Law Ordinance established courts under 
the authority of the Military Commander, and subsequently a special tri-
bunal was instituted. h~t Ordinance expired in February last. At the 
• time it lapsed there were still a very large number of pending cases with 
which the ordinary courts of the districts were not able to deal. A further 
. Ordinance was thus necessary and under the Malabar (Restoration of Order) 
Ordinance, 25th February, 1922, the Local Government were given authority 
to appoint special courts, special Judges, special Magistrates and summary 
(·ourts. That Ordinance, in its turn, expired in August last and on 
its expiry the Madras Government still found itself confronted with a 
<;onsiderable number of cases. In some instances trial had already begun, 
in others the accused were arrested and were awaiting trial, and in a 
large number of other cascs the accused had not even been arrested. It 
was felt in regard to the part heard cases, and those in which the accused 
were already under arrest that delay must be avoided, and the Governor 
General in Council, at the instance of the Local Government, passed a still 
further Ordinance, the Malabar (Completion of Trials) Ordinance, 1922, of 
19th August last. Under this special Magistrates and special Judges 
already a.ppointed were enabled to continue the trial of these cases. 
Arrangements were thus made for the definite class of cases to which I 
have referred, namely, those in which trial had begun or accused had 
1Ilready been arrested. A large class of cases however still remained for 
disposal in which, though information had been lodged and inquiriei com-
lleted, or were well on their way, the accused had not been arrested. 
There were limits to the capacity both of the investigating authority and 
of the courts, and these two causes combined to make it impossible to 
take steps against a large number of persons who were nevertheless believed 
to be guilty of .crimes so serious that with every desire to arrive at a 
speedy end of .the proceedings, the Local Government could not overlook 
them. The Madras Government therefore in December last placed before 
their Legislature and passed a Bill known as the Malabar (Completion of 
Trials) Bill, the principal effect of which was to extend section 30 of the 
Code of Criminal Procedure to special.Magistrates in the district of Malabar 
with power to try under the provisions of that section offences certified t~ 
be offences connected wit!!. the events which necessitated the enforce-
ment or continuance of Martial Law in the district of Malabar. That 
Bill further provided a remedy for a technical difficulty arising from the 
Completion of Trials Ordinance which was passed in August last, and 
which will expire in a few days time., When it expires there will un-
doubtedly be some cases in which an appeal has not been finally decided 
or has not yet been lodged. There will then be left no successor to the 
courts which wiU .have disappeared along with the Ordinance, and. there 
will therefore be no court to which the appellant could appJy for records 

•  ( 2092 ) 
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or to which the appellate judgment could be notifieii. -Sootioh 4· at the 
. Madras Act rectified this positioD by laying down the courts which should. 
·have authority for taking action in order to give effect to the sentences 
(-Bssed by the expiring special courts or by any court in appeal regarding 
"the judgments or orders of such courts. Section 5 further provided that 
notwithstanding such. expiration an appeal should lie in any case in 
which an appeal would have lain but for such expiration, and that such 
~pp a  should be heard and decided  by the High Court in cases in which 
under the Ordinance an ap'peai would have lain to the High Court, and 
"that in other cases appeal should lie to the Sessions or Additional ~ ss ons . 
~ d  South Malabar. Now comes in the purpose of our present Bill. 
Section 5 of the Madras Act, to which I have referred, so far as it pur-
forted to give appellate jurisdiction to the High Court, was ultra vires of 
the local Legislature, and it is therefore ne.:lessary that the central Legis. 
lature should pass an Act giving the required jurisdiction to the High _ 
Court. The purpose of Our Bill is therefore to supplement the lack of 
statutory authority in the Madras Legislature and its effect will merely be 
to confirm the action of thr,t Legislature in making a provision for p.ppeals 
to the High Court in cases where but for liuch provision no appeal would 
legally lie. -

In the circumstances I ha.ve p a~n d I have no doubt the Assembly 
will not only agree to the introduction of this measure, but will have no 
objection to further consideration being treated as a matter: of urgency. 
The effect of the Ordinance lapses on the 18th of this month, and I pro-
pose therefore, if leave is given to-day, to put the further consideration of 
the Bill down for Monda.y next. 

The motion was adopted. 

The Jlonourable Sir Malcolm HaUay: Sir, I introduce the Bill. 

THE. INDIAN STAMP· (AMENDMENT) BILL. 

-The Honourable JIr. O. A. Innes (Commerce and Industries Member): 
Sir, I move for leave ·to introduce a Bill further to amen!ithe Indian Stamp 
Act, 1899. 

The facts of this case are clearly· stated in the Statement of Objects 
and ReasOns. Non.judicial stamps are at present a provincial source of 
revenue, but they are subject to all-India legislation. Last year the Bengal 
Government submitted proposals to us for the enbancemeDt of the stamp 
duty on these instruments; but on looking through their proposals we saW 
that there were certain instruments on which the stamp duty must be 
uniform all over India. Acoordingly we reserved those nst m nts ~ 

list of them is given in the Statement of Objects and Reasons-for all· 
India legislation, provided that Lotlal Governments, after they ·were con-
sulted, agreed that such legislation was necessary. 

W.e have now consulted nll Local Go·vernments, and as a result of that 
consultation we have decided that we do not desire to enbQllce the dutv 
on certain of these instruments such as acktiowledgments, bills of ~
cha,nge, cheques, delivery orders, re()eipts 8J;ld Shipping orders: but we 
propose-that is the object of this Bill-we propose to enhance the duty 
. on the reinaining· instruments-share certificates, letters of allotment of 
shares, letters-of credita.nd proxies. V\Te also propose to ellhance the 
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duty uPon demand promissory notes and we also desire to make certain 
changes in regard to{) policies of insurance such as annual earthquake in· 
surance. .As the Act is now drafted they pay the same duty as live assur· 
ances, which is a heavy one. We want to bring that class of policy under 
the same head as fire insurance. The revenue which will accrue from these 
proposals, if they are accepted by the House, will of course go to the Local 
Governments. 
I move for leave, Sir, to introduce the Bill. 

The motion was adopted. 

The Honourable Kr. C. A. Innes: I introduce the Bill. 

THE INDIAN FACTORIES (AMENDMENT) BILL. 

The Honourable Mr. C. A. Innes (Commerce and Industries Member): 
Sir, I beg to move that the BilJ. further to amend the Indian Factories Act. 
1911, be taken into consideration. I explained very fully, Sir, the objects 
of this Bill when I introduced it last week, and at this stage I do not think 
it is necessary for me to say more. I move, Sir, that the Bill be taken 
into consideration. 
The motion was adopted. 
Clause 1 was added to the Bill. 

lI[r. N. ][. Joshi (Nominated: Labour Interests): Sir, I beg to move 
the following amendment: 

.. For clause 2 of the Bill substitute the following : . 

• In clause (a) of sub· section (1) of section 22 of the Indian Factories Act, 1911, 
{hereinafter referred to as the said Act) the words • has had or' shall be omitted, 
and for the words 'one of the tbtee days immediately preceding or succeeding the 
Sunday , the following shall be snbstituted; namely: 

• any other day in the week consistently with this Act '. II 

Sir, before I ask the House to accept my amendment, I should like the 
House to consider what were the intentions of the Legislature when the Fac-
tory Act was passed last year. The object, the apparent object, with which 
Government have introduced this Bill and this section is that they wanted 
~o give effect to the intentions of the Legislature. Therefore, it is neces-
sary for us to see what the real  intentions of the Legislature were when 
they passed the Factories (Amendment) Bill last year. I would like 
the Members to refer to the wording of the section and see 
what it intends to do. .. What the section intends to do is that 
.a particular Sunday belonging to a certain week should be transferred 
from that week into another week for the purpose of calculating the hours 
of work. In the first place, Sir, I consider this drafting to be not a proper 
drafting. The other day my friend Sir Henry Moncrieff Smith found fault 
with some Members for bringing into existence unmarried grandfathers. 
Now, Sir, I )Vant to congratulate his department on bringing into existence 
a week of 8 days and a week containing 2 Sundays. That is what the 
expert draftsman of this ~  has done. Let the Members carefully read 
the words. I will draw their attention to the wording: 
.. For the purpose of calculating the weekly hours of work of Buch person the 

Sunday be deemed to be included in the precedins week." • 

• • 
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That week should be deemed to have 8 days and that week  should be 
deemed to have two Sundays. This is th.e drafting of the Bill, but, Sir. 
I do not mind tlie drafting at all. What I want the HoUse to do is to 
give effect to the intentions of the Legislature. Now what were the inten-
tions of the Legislature ?Sir, not being a lawyer 1 cannot discuss 
with such great skill as some of my friends did discuss that 
question of the intention of the Legislature last year about the votable and 
non-votable items. A great deal of skill was exhibited by our friends; I 
do not propose to do that. Now how are the intentions of the Legislatur9 
to be judged? The original section in the Bill which deals with this subject 
it' this: 
.. No person shall be employed in any factory on a Sunday unless he has had or will 

have a. holiday for a whole day on one of the .three days immediately preceding or 
lIucceedmg the Sunday." . 

This is th~ wording of the original section. Now what is found in • 
practice is this, that you cannot under certain circumstances, if you observe 
all the sections of the Factories Act, substitute the Sunday for every 
other day in the week, especially you cannot substitute a 81mday by a 
Thursday or Friday or ·Saturday. Now my Honourable friend .Mr. Innes 
and his department will say that If if you observe all the rules of the' Bill 
)OU cannot substitute a particular Sunday by a Thursday, Friday or Saturday; 
and therefore the intention of the Legislature was to break. the other rule ... 
My point is that what the Legislature intended was this, that this clause 
about the holiday shouId be followed as far as it could be followed by observ-
ing all the other sections of the Act. It did not mean that in each case 
the employer should be able to substitute for Sunday anyone of the days 
in the week. That was not the intention of Legislature at all. The in-
tention of the Legislature was that the employer should be able to substi-
tute for a Sunday soma other day if it was permitted by the other sections 
of the Act. I think, Sir, this is the ordinary interpretation which laymen 
like myself can put upon .any section of any Bill. 

lIr. ,Jamnadas DwarkadU (Bombay City: Non-Muhammadan Urban): 
There are two holidays per week? 

iii. K. K. ,J0IIhi: It may be two holidays, sqmetimes three holidays. 
My friend Mr. Jamnadas is surprised to see .... 
. lIr. Jamnadas Dwarkadas: I am only asking. .  .  • 

Mr. N. K. Joshi: My friend, Mr. Jamnadas, is I!urprised to see that 
there should be two holidays in a week. I will draw his attention to the 
list of holidays which t;he Mill Owners' Association of Bombay have printed 
and circulated. In that list at least there are two occasions on which 
there are not .only two holidays in a week but three consecutive holidays. 
So he need not be surprised. I have got the list. If he wants it I can 
supply him a copy. 

Sir, that was the intention of the Act. The Legislature never intended 
that the other important sections of the Act should be contravened in order 
to enable the employer to substitute a holiday for a Sunday. If that had 
been the intention the Legislature would have made it quite clear. Sir, 
I admit that the wording of this section is n~t happy, . and if the Legis-
lature had been careful the wording would have been changed. But let 
the Legislature know hoW the wording came to be here. I want to explain. 
to Members the circumstances unner which this defective wording. came 
n~o this Actio The original intention of the Government of India was to 
make Sunday compulsory. The wording was .~. that Sunday shall be a 
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holiday," and there was no option given. to the employer to substitute any 
other day for Sunday., That was the intention of the Government of India ~ 
that was the original Bill.' The Joint Committee thought that the em-
ployer should be given option to substitute some other day for that Sunday. 
But I accept this that the Joint Committee intended that power should be 
given to the employer to substitute any other day for Sunday, but it was 
never the intention of the Joint Committee or of this Legislature that 
employers should be enabled to do this even by breaking the other rules. No 
mention was m-lde either in the Joint ComIDittee or ir; the Legislature 
that employers .should be given the power to substitute any other holiday 
by . even breaking the other rules. Now, Sir, the Objects and 
Reasons of the Bill ma ~ it clear which rule is contravened by the 
Bill. The rule contravened is that of 60 hours a week. This 'is not 
. an ordinary' small rule. This is one of the main principles pf the Act 
that there should be no more than 60 hours a week. Now what Govern· 
ment tries to do is this. Whenever in such a case wliere the mp o ~ 

wants to substitute one particular day for a Sunday and where this rule 
of 60 hours a week is contravened, the Legislature gives him power to 
calculate this Sunday into the previous week. That is to say, the Legis. 
lature gives the power to the employer to give a go·by to the principle 
of 60 hours a week and introduces another principle, namely, of 120 hours 
in a fortnight. If, Sir, the employer is to be given 'the power of substitut· 
ing another principle, namely, of 120 hours for a fortnight instead of 60 
hours a week, the Government can go one step forward, and instead of 
making 1:.!0 hours for a fortnight, let Government say once for all that the 
employer should have the power of observing 3,120 hours in a year instead 
of 120 hours in a fortnight. But let the House know that when you 
substitute for 60 hours a week 120 hours a fortnight, you are making a 
change in the princ1ple. Sir,moreover, when you make this change of 
principle of substituting 120 hours a fortnight for 60 hours a ",eek, you 
are tampering, with the International Obligations. They had ratified the 
convention for 60 hours a week, not 120 hours for a fortnight or 3,12(} 
hours for a year. They had ratified a convention for 60 hours a week and 
in order to tamper with that convention and that ratification, ~ m nt 
proposes that that Sunday should be transferred into the previous week. 
I do not think, Sir, that this will be considered to be a very straightforward 
conduct in a very' great Government. Now, Sir, I think the mistake 
of the Legislature or of the Joint Committee was that, when they changed 
the original Bill as drafted by the Government of India, instead of making 
their own draft they lifted up from the original liactories Bill the old 
clause and put it in the new Bill without knowing that  that old clause· 
would contravene the other amendments which are made to the Factories 
Act. That was the reason why the mistake was made. The draftsman 
or the Joint Committee, I do not know which, put in the Bill a clause which 
belonged to the old Act without considering whether that Act would break 
any other rule, ana therefore the mistake was caused. Now, what the 
Government sa.y .is this: As the Legislature have passed these words, 
therefore the Legislature must have intended that the other rules should 
be broken in order that effect should be given to these words. What I 
say is this: That, as these words cannot be given effect to, the Legislature 
never intended to. pass this rule as it is. The Legislature intended to put 
in some words which could be put in here consistently with the other 
provisions of this Bill. Now, Sir, I want to know from Government 
why they are making this change. Is it because they want only to make 
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the Act consistent or because there is a demand from some people ~o  this 
change? As far as I know, there "is not much widespread demand from 
the country. I have not seen Calcutta Chambe1'8 of Commerce or any 
other Associations asking for this change. At least Government have not 
told us that. As far as I know, the Mill Owners' Association of Bombay 
did want this change in orIer that they should be able to cut down the 
holidays which the employees would get according to the present Act. 
According to the presellt Act, I think they will have to give about 62 
holidays. They are prepared to giye 55 ·or 56 or 57 holidays. The Act 
(l.ives the employees a few more holidays. The Bombay Mill Owners' 
Association do not propose to do that. Therefore, they go to the Govern-
ment of India and ask them to make this change. I want to know, Sir, 
whether the government of. this country is to be conducted by the real 
Government of India or by the Mill Owners' Association or the Chambers 
of Commerce .or the Landholders' Association. I do not think it was. 
right for the Government of India to have yielded to this demand of the 
Mill Owners of Bombay in this fashion and introduced an absurd provision 
in the Act altogether, making the week consist of 8 days and of 2 Sunda.ys_ 
After all, what is the real substance involved in this change?-4 or 5 more 
holidays which will have to be given to the mp o s~ . you keep th~ 

Act as it is or if you accept my amendment in order to regularise the 
whole Act. Now, is it really worth doing? Even .if the Legislature con-
siders that the intention of the Act was to do this. Suppose I do not 
admit for a. moment that the Legislature intended to do what the Govern-
ment is pro'posing to· do-but suppose, by chance, it is done, is it right 
for you to take away the holidays from the employees in this fashion? 
Sir, I do not think the Legislature will accept that proposition, even if the 
Government of India has brought it forward. .  . 

There is one thing more, Sir. It may be said, when my friend Captain 
Sassoon. begins to defend his position or the Government of India's posi-
tion, that the piece-workers in the factories will suffer, that, if you give 
them two holidays, they will get less wages. That is an argument, Sir, 
which has been used always, not on this occasion only. When the Factories 
Act was aruended and the hours of work were reduced from 12 to 10 or 
from -any number of hours to 60 hours a week, the same argument was 
used. At any time, whenever there is going to be a change either in the 
hours of work or in the holidays, the same· argument will be used that 
the ·piece-workers will suffe>:. But, Sir, no disaster has yet fallen upon the 
country on account of the several changes tha.t we have made so far in 
our Factories Act. And by giving a few more holidays to the employees, 
no very great disaster will follow either. Therefore, Captain Sassoon or 
my Honourable friend, Mr. Innes need not very much worry themselves· 
about the great loss which the working classes will suffer by enjoying 4 or 5 
more holidays in the year. I, therefore, think that my amendment, which 
gives effect to the real  intentions of the Legislature, namely, that the 
employer should be aole to substitute 8 days in the week for the Sunday 
f:.hould be accepted by the House. . , 

h~ Bonou!&ble.lIr •. 0. A. Innes: Sir, I ~  that I am somew9.at protean 
lD my lDcarnatlOns lD thiS Assembly. A fortmght ago, when the Mines Bill 
was being considered, I was held up to the Assembly by Mr. Joshi as 8 
hardened reactionary. Last week, when I, with the assistance of this 
House, passed the Workmen's Compensation Bill, I am afraid that Rome 
of the employers were illclined to look upon me as a crack-brained idealist· 
Mr. Joshi o~h 8 part regarded me as a pilgrim on the path of o ~ .. & but 

• 
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with frequent bSckslidings from whieli he endeavoured to d ss ad~ me. 
Again, to-day, I stand before you as the henchman of the millowners of 
Bombay. Sir, I decline to accept that .characterisation. If the House 
wishes to know why I introduced this Bill, it is because I take a different 
view of my responsibility from Mr. Joshi. Mr. Joshi stands before the 
House as a picker· up of unconsidered trifles; he stands before the House 
8S a man who wishes to take advantage of anpbsourity alrd defect in the 
Bill in order to get for labour a few more holidays which the House never 
intended to give them. I, Sir, stand before the HOUBe as a man who does 
his very best to hold the balance evenly on either side, to do justice both 
to the employel' and to the workman. Now, Sir, let me read the Act. 
'!'he Act as it stands at present says: 
.. No· person shall be employed in any factory on Sunday unless he had or will 

• have had a holiday for a whole day 'J'l one of the 3 days immediately preceding or 
I'ucceeding the Sunday." 

The intention of that section, whatever Mr. Joshi may say, was to enable 
the employer ~o substitute for a. Sunday an important religious festival 
whether that :-eligious festival pre!3eded or succeeded the Sunday. And 
as I explained "hen I introduced this Bill, we have not been able to carry 
out that intention because, when we passed the Act, we did not realise 
what the cumulative efleet would be of this clause, read together with the 
definition of week and read with section 27 which prescribes that no pelson 
shall be employed in a factory for more than 60 hom,! a week. Kow, the 
result of the section as it stands at present is that, if an important religious 
festival occurs on Friday or Saturday and if the tlUiployer gives his work-
man that holiday instead of the following Sunda.y, then, if he works for 9 
or 10 hours a day in the succeeding week, he will have infringed section 
27 of the Act because then he will have worked more than 60 hours a 
week. That was the point which we had overlooked and that· is the point 
which we no\,\" wish to correct by this simple expedient which I have placed 
before the House. Mr. Joshi has held that up to derision, but I defy MI. 
Joshi or anybody else in this House to find a more simple or more conve-
nient way of remedying what is an undoubted defect in the Act. I can 
speak with· feeling on this point for my Honourable mend Ml. C o~ and 
myself spent a whole morning in trying to find out the best way of dealing 
with that defect. Now, Mr. Joshi has attempted-or I will say he haq 
laboured at the attempt-to prove that the intention of the LegiSlature 
was that section ~  (a) should be subject to section 27'; that IS to say, the 
employer might substitute a religious festival day for' a Sunday provldt;d 
that he did not exceed the sixty-hour week. Mr. Joshi, I think, has not 
looked at the proviso to section 22. The proviso to section 22 says: 
.. Provided that no such substitntion shall be made as will result in any person 

working for more than ten consecutive days." 

It is perfectly clear, therefore, that the Legislature did ont mp a~  that 
a man should work for ten caDsecutive days and that in these circum-
stances the sixty-hour week should not be adhered to. Mr .• roshi has also 
said that my proposal involves an infringement of the International Con-
vention That-is entirely a mistake. The 'International Conventio'l pro-
vides a weekly rest day. Well, Sir, even under my proposal, we do give 
tl weekly rest day, We do give a sixty-hour week. It is true that in cer-
tAin cases we do npt give a sixty-hour week if the week be taken 8S a week 
from Sunday to Saturday. But the effect of' our proposal will be that in 
the seven days beginning with Thursday and ending in the following Wed· 
nesday the man will not work rr:-0re than sixty hours. He WJ'h always get. 
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ane holiday and so, though in a difierent way, we have -eatirely Carriedod 
Q\lr. International Convention. The t o b ~ has merely arisen' from our 
definition of • week.' 

Now, let me take Mr. Joshi's amendment. Mr. Joshi says that no 
person shall be employed in any factory on & Sunday unless he will have a 
holiday on any other day in the week consistent with this Act. The. effect 
Qf that amendment will be to make the Act even more restrictive than it 
. is at present, for it will mean that an employer will not be able to substi· 
tute for a Sunday any but the first three days of the week. I should likb 
the House to note this point. It means that the employer will not be sbIt, 
to substitute as a holiday for Sunday any but Monday, 'fuesday or Wed-
nesday, because, normally, the week begins on a Sunday. We will take 
it that the first Sunday is given as a holiday. Then the man works six 
days, then works again on Sunday and then works on Monda" Tuesday 
and Wednesday. He will then have worked ten days consecutively. The. 
House will therefore see that it will be quite impossible for the employer 
to substitute Thursday, Friday or Saturday in. any CIrcumstances for " 
Sunday, because he infringes against the ten days' rule. Now, the object 
of my amendment is to give that elasticity to the employer which is n ~

sary in' order to enable that employer to substitute religious festivals for 
the English Sunday. n suits the ('.()nvenience of the workman and it suits 
the convenience of the employer. There is no reason at all why, if the 
workmen prefer to have a holiday on an important religious festival day , 
they should not do so. There is no reason why, against their own will an;! 
their O'.vn convenience, they should be tied down to the Sunday. Mr. Joshi 
says •. Let them have these extra holidays." If that IS J4r. Joshi's point, 
let him make a frontal attack. Let him propose to amend the Act so that. 
they have not 52 holidays in the year but 60 or 62, whatever it mllY be, 
You need not take advantage of this hole in the Act in order to say that 
they ought to get these  extra holidays. What will· be the result of th s;~ 

The result, I imagine, will be that the employers will refuse to substitute 
important religious festivals which fall on a Thursday, Friday or Saturday 
for the Sunday. They will say to the workmen, •• No, we cannot gi .... e yOlJ 
this ~o da . You must take it on the Sunday." What is going to be the 
result? Friction all round and strikes merely because Mr, J ow wish,,·: 
to get these men a few more holidays and merely because Mr. Joshi is uot 
prepared to carry out what I say v·as always the intention of the Legisla-
ture, merely because Air. Joshi is not prepared to play fair with the em-
ployers. I say, Sir, that this Assembly, this Legislature, has a very real 
responsibility in this matter. We are not here to be led away by Mr. 
Joshi's eloquence. We are here to try and do justice to both sides. We 
are here to try and correct the mistakes that we hava made, and that, Sir, 
is the reason why I have introduced this Bill. Sir, I oppose Mr. Joshi's 
amendment.' 

Mr. Manmohandas Bamji (Indian Merchants' Chamber ~nd Bureau: 
Indian Commerce): Sir, I have followed very closely Mr. Joshi's argu-
ments and-he has tried to put the case in a manner which is not fair to the 
employers and not fair to the workmen even. Mr. Joshi savs '.' Give them 
5 days more holidays. What does it matter?" He ought 'to have more 
information of what the practice in Calcutta is. .1 am tQld that in Calcutta 
the ~ ~m n get holidays on Sundays but they are not allowed a holiday 
on rehglOus days. What "ill be the effect? As the Honourable Mr. 
Innes has rightly pointed out, there will be dissatisfaction. The millowners 
. of Bombay tID not wish to curtail even -a single. holiday. What they wish 

• 
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to do is to comply with the wishes of the workpeople and give them lteli-
days on their festive occasions. Then again, there is this important POlDt 
that the industry has to stand competition from other parts of the world. 
If workmen are given holidays after holidays as Mr. Joshi would have, it 
means greater cost of production. The workmen, as it is, get more than 
sW:y holidays in a ~a  That means two. full months of thirty days. But 
taking 25 or 26 working days for a month, It means more than two months. 
Further. some people are paid monthly wages and others are on piece work. 
Who will suffer? The workmen themselves; and if the\" draw less bv 
this arrangement, they will ask for more wag6s, and mo~  wages meani. 
more cost of production. In these circumstances, I think it is not Wlse on 
the part of this Legislature to accept Mr. Joshi's amendment. 

Mr. I. Ohaudhuri (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Sir, Mr. Manmohandas Ramji has referred to the practica 
in Calcutta. So far 8S I know, the mills and factories cll'se on important 
festival days such as, for instance, the Id or the Dushera which is called 
the Durga. Puja. holidays, and other important festival days. The work-
men do get holida.ys <.n these days. I also appreciate the objection that 
was raised by the Honourable Mr. Innes. If a holiday is to be s b~ t t d 

for a Sunday, sometimes I know that it may be a Muhammadan festival 
day, and they are let off on that day. But the Hindu workmen are not Id 
off on that day and a Sunday is substituted for the day that is taken off 
from the week of the Muhammadan community. In this way sometimes 
it happens on a ;Friday you have to substitute a Sunday for the Friday. I 
would think that it would be better if we leave elastic the point for the em-
ployeps to arrange with their workmen instead of putting in a hard-and-fast 
rule that if they are made to work on a particular Sunday this day is to be 
taken off during the next three days and it cannot be taken off the week 
on a later day. I think that will not be either to the advantage of the 
employers or of the workmen. Of course,.I am not very familiar with the 
working of factories, but I know that in newspapers sometimes, when the 
paper is issued on Monday the workmen have to work on the SUIlday, 
and then either an alI day has to be' given during the week or they ha"e to' 
be paid extra wages. In this particular newspaper business, many of the-
newspapers are issued rn Mondays and some are issued on Sundays. Those 
newspa.pers which are issued on Sundays have to work on Saturday, but in 
the case of the paper which is issued on Monday, Sunday is practically 
a working day. So, I shO'uld not adopt any hard-and-fast rule with regard 
to this matter but·I would make it elastic so that the matter may be 
arranged amicably between the employers and th~ workmen. 

The amendment was negatived. 

Mr. President: The question is that clause.2 stand part of Bill. 

Kr. :R. )[. Joshi: I rise to oppose this section altogether. Sir, it was 
said by the Honourable Mr. Innes that I wanted to give a few more 
holidays to the employees by a.n underhand manner. As a matter of fact, 
I did not want to do that at all. I did not introduce the Bill. It was 
mv Honourable friend wli'o has introduced the Bill and he is responsible 
for this change, if there is anyone, and not I. He brought forward the 
Bill to reduce the holidays and I want to prevent that. That is all. I 
do not want to increase toe holidays by any underhand maJ;lher . 

• 
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Sir, I do not think this section gives effect to the real intentions of the 
Legislature at all. The Legislature intended that the other sections of' 
the Act must be observed if the holidays are to be substituted for Sundays. 
My Honourable friend Mr. Ramji said, .. Why should not the holidays be 
substituted ?" As a matter of fact, that is my amendment that the em-
ployer should be given the right to substitute any other day for a Sunday, 
but the intention of the Legislature should not be contravened, namely,. 
that the other sections of the· Act should not be broken at .all. 

The Honourable Mr. Innes in defending his section said that he was 
giving effect to the real intentions -of the Act and he quoted a section in 
the Bill newly introduced that the workmen will not be allowed to work 
continuously for more than ten days. The existence of this clause is an 
argument in my favour. As a matter of fact, if the intention of the· 
Legislature was to retain the old clause, namely, no person shall be em-. 
ployed in any factory unless he has had or shall have a holiday for a whole 
day on one of the three days immediately preceding or succeeding the Sunday, 
then there will be no necessity of having this clause at all, becaUllC accord-
ing to the old Factory Act, automatically there was the necessity of 8.. 
holiday at least once in 12 days; that was the ultimate effect of the old 
Act. My Honourable friend Mr. Ramji Has got experience of the work-
ing of the old Factory Acts and he will tell' you that even under the old 
Act it was not possible for anyone to work for more than 12 days without 
being given a holiday. If the ·old section was to be retained and if that was-
the intention of the Legislature, then certainly this section was not necessary' 
at all, because according to the old Act it was not possible to. continue 
working a factory for more than 12 days without giving a holiday. It was 
on account of that, tb.ere was no provision in the old Act about continuous-
working for more than 12 days or 10 days or 15 days. Otherwise the old 
Act would have provided for this contingency. That was not put in the' 
old Act because it prevented the working of a factory for more than 12 
days automatically. It was on account of that there was no provision 
regarding continuous working lor more than 10 days. Whell the Legis-
lature intended to give this facility to the employer, namely, to substitute 
anotlter holiday for a Sunday, they thought the employer may be able-
to go on working for more than 10 or 12 days and that section was put in. 
As a matter of fact, the argument which was used by the Honourable· 
Mr. Innes is in my favour. The mere fact that a claul.'e has been inserted 
in the Bill prohibiting working a factory for more than 10 days continuously 
shows that the Legislature never intended to put in the old clause about 
holiday in the old Act. Therefore, that argument is altogether in my 
favour. 

Then, my Honourable friend Mr. Ramji said, why should there be-
two holidays, as if two holidays should never be given. (Mr. Manmohan-
daB Ramji: .. Why"?) Then if you pass this Bill you shall have to give 
two holidays. in certain weeks. I am sorry t:> have to. discuss these 
details in the Assembly. But I shall give an example.' Take a. holiday 

. on the 5th of any month, Thursda.y. Sunday will be working. Take 8. 
holiday on the 18th of the month, Wednesday . Wednesday will be sub-
stituted for Sunday. You cannot do it. You ha.ve to give two holidays. 
Even if you pass this :Bill you are not preventing tOe giving of two holi-
days once in two weeks at all. If that had been your object I could have 
understood it. I a.180 pointed out in answering my Honoura.ble friend 
Mr. Jamnatas Dwarkadas that as a matter of fact-not of law or rule--

• • • • 
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here is a list of the holidays given by the Bombay MilloWners' Association. 
There ~  these ho da s~ th  15th and 16th March, Tuesday, Wednesday 
Ii N and Thurs-J.ay-three consecutive holidays. Where was your 

00lf. consideration for the wages of the employees then? Did you 
·object to this ? Then, Sir, there is another instance-20th October, 21st 
October and 22nd October-three consecuti,{e days. Did not the piece-
workers suffer? Did you ever take that into consideration? You do not 
take that into consideration when it suits you and you are afraid of giving 
two holidays when it does not suit you. If the argument is to be con-
sidered that the workman should not have more than two days simply 
because their· wages 'will suffer, you are not preventing that. I showed 
that even if you pass this Bill there will be several cases in which you will 
not be able to substitute that holiday for a Sunday. I have quoted one 
<ease. I can quote several. Again I do not think it is right for me to take 
up the time of the House by putting before them these conundrums and 
riddles. I therefore hope that this House in, the interests of its own 
integrity as regards the intentions of the Legislature will not pass this. 
The Legislature never intended that the section about the 60 hours week 
;should be broken or should be tampered with in the fashion in which Gov-
-ernment has done. 

The Honourable Kr. A. O. Ohatterjee (Education Member): I had no 
~ s  to intervene in this debate though I feel that I had some respon-
8ibility both for the framing of the present Bill and in connection with 
the passing of the Indian :Factories (Amendment) Act last year. I did not 
wish to take up the time of the House because the' facts had been very 
lucidly explained by my Honourable friend. Mr. Innes. As Mr. Joshi 
has not been able to overcome his desire to get in a reply to the remarks of 
Mr. Innes on the amendment, I feel bound to se,y a few words. Mr. 
Joshi has referred to the intention of the Legislature. As I said, I had 
the privilege of conducting through this House the Bill which is now 
the subject of discussion. I remember perfectly well the discussions 
that took place in the Joint Select Committee on that occasion.-My 
llonourable friend, Mr. Joshi, was present throughout those discussions. 
He. was not present in the Assembly when the Act was passed. Therefore 
.I think I have as much authority, perhaps a little better authority, than 
Mr. Joshi ·has with regard to our intentions when we passed the Bill. 
1 confess it· was my mistake as well as that of the draftsman of the Bill 
that when we changed the original phrasing of the_ Bill and introduced 
the present phrasing we overlooked the new provision with regard to 
the weekly limit of work. It was perfectly plain to everybody during 
ihe discussion in the Joiut Committee on the motion of Sir Vithaldad 
Thackersay that we want'ld to restore the old system that prevailed in 
Bombay and in some other parts of the country with regard to holidays. 
Mr. Joshi is perfectly well aware of that fact and I am very much sur-
prised that he· neither made a reference to it when the report of the 
Joint Select Committee ~s presented last year nor did he argue against 
it in the proceedings of that Committee. 

Kr. If .•• . ~ I accepted the Act as it was. 

The Honourable :Mr. A. O. Ohatterjee: I therefore entirely repudiate 
Mr. Joshi's assertion that it was the intention of the Legislature at that 
time to give the 60 hours and that at the same time the holidays should 
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be on the basis which Mr. Joshi now contends that they should be. ~h n 
(,.gain Mr. Joshi says that the present ·Bill does no~ provide that there 
should never be two holidays in the week. That isqUlte true .. We ~o not 
intend that on no occasion at all should there be two hobdays 1D the 
week. The proviso still exists and we are not proposing to make any 
alteration 'in the proviso. On no occasion whatever will a man be como' 
relled to work for more than' ten days continuously. That is .~h  c.on-
tinued intention of Government. I therefore hope thatldr. Joshl II obJec-
tion will not prevail. 

Mr. Presiden': The question is that clause 2 do stand part of the-
Bill. 
The motion was adopted. 

Mr. President: The question is that clauses 8, 4 and 5 do stand part of # 
the BiII-. . • 
The motion was adopted. 
Mr. Presiden': The question'is that the Title of the Bill and the Preamble· 

of the Bill do stand part of the Bill. 
The motion was adopted. 

The Honourable Mr. O. A. Innes: I move that the Bill be passed. 

Mr. Presiden': The question is that the Bill further to am ~d the 
Indian Factories Act, HIll, l¥l passed. 
The motion waq adopted. 

THE INDIAN PAPER CURRENCY BILL. 

The Honourable Sir Basil Blackett (Finance Member): Mr. President" 
I beg to move for leave to introduce a Bill to consolidate the law relating:-
to the Government Paper Currency. 
After the astronomical and mental gymnastics through which 

we .,have been passing, the House will, I am sure, turn with 
relief to so simple and lucid a subject as the paper' cur· 
rency in India. I :£eel that I am really doing a public benefaction. This 
is a purely consolidating measure and makes no change of any kind in 
the existing law.' It is really a measure to give one day's holiday a week 
to the hard worked people who deal with Paper Currency Acts. As 
the House remembers, the Paper Currency Act now in force was passed in 
1910. Since that date there have been various amendments-numerous. 
amendments of provisions relating to the constitution of the Paper Cur-
rency Reserve passed mostly during the War or just after it. The last 
. series of amendments was made by the Act No. XLV of 1920, I need not 
dilate on what the provisions of that Act werf.. It introduced certain 
permanent provisions and certain temporary provisions to last so long 
8S the created securities, so called, in the :Reserve remained created. 
These temporary provisions were not incorporated in the Act. 'They did 
not take the form of specifb amendme:qts to the Act and in consequence it 
ill almost impossible to understand the existing Acts in the form in which 
they are printed. One of the first things that happened to rna when 1 
found myself in the Finance Department was that I asked for a copy of 
the Paper Currency Act in its present form and .after a day's hard labour 
1 gave it uQ .. I was then told that I ~  expected to iDiroduce a Pape1" 

.. "-. . . 
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-Currency Bill. As I knew how controversial a subject it was, naturally 
I was relieved to find that it was merely a Bill to consolidate the existing 
.Paper 'Currency Acts in order that they may be printed in a consecutive 
and intelligible form. The present Bill is intended to bring all the existing 
.provisions together in a clear form and as I have already explained It 
makes no kind of change in the existing law. I beg to move for leave. 

Kr. President: 'I'he question is that leave be given to introduce a Bill 
i.o consolidate the law relating to the Government. Paper Currency. 
The motion was adopted. 

The Honourable Sir Basil Blac:kett: Sir, I introduce the Bill. 

~  BE EMIGRATION OF UNSKILLED LABOURERS TO' 
CEYLON. 

Kr. Prealdent: The House will now resume consideration of the Resolu-
·tion moved by Mr. Hullah on the 1st February this Session in the following 
terms: 

.. This Assembly approves the draft notification which has been. laid in draft before 
the Chamber speciiying the terms and conditions on which emigration for the purpose 
~  'unskilled work shall be lawful to Ceylon, and recomJIlends to the Governor General 
.in Council that the notification be publjshed in the Gazette of India." 

Kr. I. Hullah (Revenue and Agriculture Secretary): I only wish, Sir, 
with your permission.,.· to make a very brief statement regarding the 
I.apers that we have placed in the hands of Honourable Members. The 
arrangement of these papers, the bringing up to date of certain notes which 
were placed before the Standing  Emigration Committee,. and which we 
have now placed before the House, and the printing of these papers involved 
heavy and very rapid work. The Honourable Mr. Sarma promised to supply 
to Members all papers of a non-confidential character. We have ,gone 
much -further, and have placed in Members' hands papers which have 
hitherto been regarded as confidential. It will be seen that among them 
;are the full proceedings of the Standing Emigration Committee. These 
have hitherto been regarded as confidential; and since we informed the 
. Deputations that came from Ceylon and Malaya that these proceedings 
were confidential, it was necessary for us, after the last debate, to tele-
graph to the Colonial Govemments and ask whether they had any objec-
. tion to our laying them before the House. We also asked them whether 
we might lay before the House the correspondence with them. They 
replied at once that they had no objection. I hope, then, that the House 
will feel satisfied that this is a set of papers sufficiently full to enable it 
to take cognizance of all the considerations that are relevant to the subject. 

The HonourableKr .•• N. Sarma (Revenue and Agriculture Membe}')' 
Sir, Mr. Hullah in a very full, lucid and eloquent speech has ~  ~

'plained to the House the relations' which have existed hitherto between 
Ceylon and India with regard to emigration and the history of the prlJPo-
sals which have .led to the Notification being laid on the table of this 
House. If I rise to intervene in the debate at the present i-tage, it is be-
'cause I have felt that, having regard to some of the obs a~ ~ns mad~ by 
-:Honourable Members when they,. asked lor time to consider toe qilestbn 
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more fully. a fu-'ther exposiLion of the policy of the Government, its position 
and attitude towards this question might help in a speedy termination of the 
.Resolution before the House. The House may rest assured that it i& not 
the desire of the Governnlent to encourage, or encourage unduly, eu:.igm. 
iion from India either to British possessions or to other countnes. !'he-
Government know and realize that it is their duty t-o make the conditiolis 
()f life ill India as easy and comfortable as possible. 'rbey realIze that, in 
the interests of agricultural prosperity as well alf economic and industrial 
development, it would be a short-sighted policy to denude the country of 
labour, and they have been taking and propose to take all stepel that may 
be necessary to improve the conditions of labour prevailing in the various 
parts of India. But there is no use disguising"'"from ourselvtls the fact that 
in certain parts there is an unciue congestion, that labuur conditions 11,1"3 un-
satisfactory, and we have also to recognize the fact that it is the freedom 
()f the nd d ~  that we have to respect, that a man should be able to go • 
where he pleases to make the best of the conditions and opportunitieq 
which are possible to him. So subject to reasonable exceptions,. the free· 
dom of the individual has to be promoted and safeguarded. But the Gov-
ernment have recognized and do recognize that there are essential safe-
guards to be taken when they are dealing wjth an ignorant population who 
are unable to protect their own interests and may be seduced or rather 
may be induced to go abroad in search of a comfortable living without a 
full appreciation of the· ond t on~. It is under those msta~ s that 
the Government have passed the emigration law which hE been placed 
on the Statute Book last year and propose to provide suitable safeguards 
to protect assisted emigrants to foreign countries. But in making rules and . 
in imposing conditions, the House will remember that the relations between 
India and Ceylon are peculiar. Mr. Hullah has laid stress upon this aspeet. 
of the question, and I propose to add only a very few brief remarks. We 
may treat Ceylon as practically an ann ~ to or a districf uf In,lia frum 
the standpoint of proximity and facility of communicatioJ".l tmd, viewed 
geographically or ethnologically, we may say that the condition!> lire so 
similar that distinctions, such as can be drawn between the overseas pos-
sessions of His Maje!lty, the distant overseas possessions.md India, 
ann~ be drawn in the case of Ceylon and India. There is onty a Vf.ry 
narrow stretch (f sea, 22 miles long, which separates the two. There is a 
large inflow, interchange, of labour betwf'en Ceyloll ~oo or Sou PlAssing 
from Ceyl,pn. 

:aao Bahadur T. It.aDgachariar tMadras City: Non-Muhammadan 
Urban): There is no interchange of labour. 

The Honourable lIIr. B. If. Sarma: There is no interchange 
of labour proper but ~t han  of population thqugh on a small 
scale. The Government as far back as ·1847recogrm.ed that 
it was essential-and I lay particular stress '..lpon it-that It was 
essential to secure the good will of Ceylon to render their emigration 
policy effective. They have also recognized that the apprchensI,)IJS which 
may exist in the case of other .Colonies need not. be entertained in the ('ase 
of Ceylon. Honourable Members will recognize also that 25 per eent. of 
the population, including the emigrant population, are elosely cllied by 
affinity. ~ the South Indian Tamilian population. are Tamilians, and even 
with regard to the vast majority of the biughalet;e, if tradition il:l to be 
l"olied on .. they come from an Upper India stock which it'! said to hAve 
pmigrah'd more than 2.000 ~ a s ago; so that,. in substance, you can 
look upon C"Wlon as practically a country peopled with Indian race... We 
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shall also have to recognize that with the prosperity of Ceylon is intimately 
connected" the prosperity of South India. The trade relations are very 
extensive and I would therefore ask the Hous') tJ r<>meillber th s~ J u'ulill,r 
conditions which subsist between Ceylon and Southern India. I am not. 
going to minimise in the slightest degree the a~  tt-at there has leen 
anxiety or that there is room for anxiety that ignorant villagers in Southeru 
India may go to Ceylon to better their conditions under "ario:Js induce-
ments only to find that the conditions are no better there than thoilt! l're-
vailing in Southern India. The Government propose in this connection to 
take effectual safeguards and the Committee has beer. of very great a,sist-
ance in formulating proposals as to what may be necessaI"S in this behalf. 
Now, Sir, if we treat Southern India and Ceylon as practically one country 
for general trade and labour purposes, if we remember that in the past 
Ceylon was governed from Madras and was part of Southern India-tho 
Chola Kings _ ruled that tract for a long time--if you remember all these 
facts, I suggest that you should treat emigration to Ceylon on a somev.-hat 
different footing from emigration to other distant countrips. The Govern-
ment of Ceylon have pressed very seriously and very Rtrongiy Ui)(,Ji the 
Emigration Committee their view that there should not bp. any (:bstl:lcle 
whatsoever in the way of a free intt:rchange of populations between South-
ern India and Ceylon. They have pointed out *at no 6r<:al. evil!; had 
entered into the body politic of either country by reason of suell h.:z inter-
change fn the.;.past and that it would be hard to n o t~ Il::l) re .. t.t'ic.t!uDS 
upon such emigration without seriously handicapping the skilled or free 
unskilled emigrant. Their views are  supported by u. cerLdlD sect.on bc.th 
in Southern India and in Ceylon, but the Government as well as the Emi-
grationCommittee have felt, and I think rightly, that it would bE> impos' 
sible, having regard to public feeling on the subject and the necessity for 
safeguarding the interests of the labour population emigrdting to Ceylon, 
to accede to these demands, and we therefore propose not to except un-
skilled labour emigration from the purview of the Act. We have proeccded 
further and wish to ensure that whenever a labourer goes across thiS 22 
mile stretch of sea.. to Ceylon and finds himself lD uncongenial tlurroundings 
or finds that he has been induced to go there under unfulfilled p m ~ 8 

or the conditions· ao not .suit him, either by reason of the 
work he has 1;0 do being unsuitable" or the wages he IS paid 
being inadequate or for any other satisfactory reason is. able to 
convince the Emigration Agent that. it is fair he should be 
helped, he should be sent back to his home at the expense of. the Colony;. 
and the Government of Ceylon have agreed to it. The GoveInlllcnL and 
the Committee have felt it incumbent upon them further to prt:ss upon 
the Ceylon Government to remove all penal ,restrictions, ana. whether 
willingly or unwilHngly-let us be charitable and say willingly-the Cey-
lon Government have removed all such restrictions. But the Emigration 
Committee were not satisfied-and I do not blame them for it-with regard 
to the wages that are being paid in Ceylon. I am not going to trespass 
upon the ground to be covered by the amendments, but that was the Qne 
point upon which the Emigration Committee had grave doubts. It was" 
not originally intended to press upon the Ceylon G.lvernmeaL the fbdng of 
a basic wage subject to a minimum. I shall have to briefly explaitl to the 
Ilouse the various stages through which this aspect of the problem pre-
sented itself to 'the Emigration Committee and the Government. In the 
beginning the idea was faintly hinted at but was set aside on the advice of 
Mr. Marjoribanks who WIlS deputed by the Madrl&B Government to assist 
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us and who was one of those who went to study the conditions in Ceylon 
.and the Straits Settlements. They were induced to drop this question on 
-the ground that the labourer was :l free labourer and entitled to repatria-
tion when he found that the conditions were unsuitaple, and the '!'unclu 
having been abolished the conditions of the labour market would ·adjust 
themselves and that it was not desirable to fix a minimum which might 
easily become a maximum. Rightly or wrongly; they at first hesi.ated to 
ask that any minimum wage should be fixed. We pressed certain other 
.(l()nditions upon the Ceylon Government which were partially a ~ d. 

Then a deputation waited upon-us and the question was again raised in 
the Committee because the Committee has always felt unhappy :J.bout this 
wage question. It was then s st~d to the deputatioIl that t.his pro-
blem should be solved at an early date in order to ensure harmomoulll lela-
tions between the two countries. The depu:ation ~  slronblJ pressed 
--upon Government and the Committee the practical d ~~ s ili 1Jle way _ 
.of concluding any investigation in a short space of time, and undertook 
to inquire into the subject to find a solution so that the position may be 
made easy for all parties concerned. Then the Comr..rittee sut speci'1!ly 
to consider this point on the 21st September and resolved Lo at:lk the Gc.v-
ernment of India to negotiate with the C~ on Government for the pur-
pose of making this inquiry as speedily as possible and for ilLl>r9vint.; InI'aD-
while the conditions of labour; but they did not make it a conditiou prp.-
cedent because they recognized that some time must elapse before the 
inquiry was concluded and its results made known. Tho,} {unhc;r stipu-
Idted that any results which might be tentatively amvdd r.t should be 
placed before them, so that with their suggestions befor., th~ . the Govern-
ment may be ahle to negotiate further before final ~on s ns Bre 
come to and the matter is placed before the Ceylon Legislative Council. 
Therefore in our last letter to the Ceylon Government we p ~b ; d the 

~ hope that they would at once take steps to see that the conditions of 
labour were ~p o d. (A Voice: .. When was that?") In October, I 
believe. The last meeting was on the 21st September and in Or.tolJcr we 
wrote to Ceylon asking them to undertake an inquiry, and they wrpte back 
at once saying that they' would nd ~a  an inquiry and pointing ont the 
various stages through which that inquiry had to pass, and, having regard to 
the fact that there were 1,230 estates with varying wage conditions (llevail-
ing in different places, they said that some time was required but that they 
would conclude the matter as early as W2:i practicable>. 'fb.'lt Iii' whHe 
that question stands, and I hope that it wiU be settlad speAdIly tp the 
-satisfaction of this House and to the satisfactio., of the whole c( untry. 
But I ask you, Sir, if we had waited from 1847 up to date without, I wilJ 
not say any hardship, but if we had waited patiently for the amelioration 
of the position so long, would it be too much "0 m3k the lIouse to l'isit a 
little longer and allow the Government to negotiate with Ceylon wage? 
The Government has the interests of the labourer ht heart. The Govern-
ment recognises the difficulties in the way of the Ceylon Government. 
They recognise that the conditions in Southern India are not altogether 
dissimilar to those obtaining in Ceylon. The conditio,'s 01 Jab\.)ur in 
Southern India have to be ascertained to a (l(>rLain tl.dent, becausf, we 
have Bsked the Ceylon Government to fix the wa[;E.. in such 8 \lay as to 
enal.le the labourer when he gomes back to Southern IndIa to live happily 
on his savings, which might serve 8S a pension for him; and, th~ .  
having regard to these limitations which we have impoded, I wQuld ask the 
'House -to recognise that the Government and the. Committee ba.ve piaced. 
:8S many reasenable conditions as conditiQDs preOtldent-to emigr:Ation r'eing 
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l'Howed as are practicable. I lay once more stress upon the fact that 
confidence begets confidence, and that if we aHow this matter to lie at 
this stage for a little while longer, the Ceylon Government, racogm .. ing 
that we have placed implicit trust in their good faith, m their desire to im-
prove the. conditions of labour settled there, would ~o op at  with Ollr 
Emigration Agent, if we are so ~o t nat  as to find funds to appoint one 
there; with his co-operation and the co-operation of the Government of 
India, I hope that the Ceylon Government would be in a position to place 
this vexed question on such a satisfactory basis &bat th.:.) an] :we, may be 
able to co-operate fully for the betterment of the conditiv.Lls vf Southern 
India as well as Ceylon. And, mark you, Sir, let us not eXl'ose ourselves 
to the charge that by enforcing unduly hard conditions in the desire, in the 
natural desire, in the just desire, to improve the conaitions of our counfry-
men who may be going abroad,. that we shall be unduly Oel'rt'sslag the 
labour market in Southern India; because that outRow, be it on a small 
s~a  or on'a large scale, is helpful, is good, in the nt ~ ts of tll,P. !ablllirers 
of Southern India, inasmuch as it naturally raises the position of the 
labourer and his value in the market. I, therefore, hope that the House 
would take a very generous view of the difficultIes of the lJeyion Govern- / 
ment-I am ilot trying to overdraw the picture, I am no. trying in the 
slightest degree to minimise the difficulties to which labour is subjeet (;r 
the public opinion which faces us and I do no· say that puulic Opinion 
has been unduly exercised having regard to the stories which have been 
rightly or wrongly propagated with regard to the condition of labour in 
Ceylon-well, Sir, having regard to the peculiar relations SUbslRting be-
tween us and Ceylon, the fact that their prosperity and our prosperity are 
bound up together and that we cannot afford to see the planting .ndustries 
in Ceylon rudely affected, let us trust them a little more; and we have 
got the power, we have got the will, to enfol'ce and we shall be firm in 
enforcing a policy which would secure justice for the labourer who mav 
be going to Ceylon from here. Section 13 of the Emigration Act fnlly 
empowers the Governor General in Council to stop emigration at any time 
he considers proper laying reasons therefor and the Resolution he has come 
to on the table of this House. If this House is dissatisfied with the condi-
tions it is always open to them to recommend to the Government to take such 
steps, if the Government does not of its own accord take such steps, in 
-that direction as may be necessary. We have got alaplc power in tlie 
Statute Book to enforce our will and we shall do so. Let WI show that we 
trust the Ceylon Government, the Ceylon planters, and if they betray that 
trm;t, if they are not fully alive to their responsibilities, then it will be time 
for this House to ask the Government-to lay down rigId ('Ollcii.tiCllS tlO that 
they may not make a mistake once again. So far Ceylon has fully com-
plied with the conditions which we have asked them to comply with and 
we have no reason except in this one instance for any gr.:.unJ,s i::r di .. satis-
faction, and I therefore ask the House to accept the .H.e"olt:tion liS it stanas. 

JIr. E. Ahmed (Rajshahi Division: Muhammadan Rural): Sir, the 
Honourable Mr. Sanna has without bringing the real issue before the 
House given us a sidelight on the subject in question. I know, Sir, he 
has supported what the Honourable Mr. Hullah described so fully and 
moved soelbquently. The Honourable Mr. Sarma is a lawyer, as we 
know, and when he has got a very bad case it is the lawyer's business to 
argue that case. That is the real point of-the whole matter. 
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Sir, before I move my amendment in this House I should like to point 
·out that the subjeot of to-day on ~s people who are going mostly from 
Southern ;lodia to Ceylon. They are generally recruited by & class of 
people called Kanganis, and they go to a land :which is not very far across 
the sea. Probably a man could easily cross the 22 miles tliat lie between 
at a jump, as was suggested by the other side. 'l'hen, Sir, we have heard 
also that if labour does not like to stay there in that happy land, it can 
be repatriated by that lieneficent arrangement which has been made by the 
Colonial Government in that country. Sir, it is very kind of them to have 
done so; but for those unhappy creatures who desire to be repatriated by 
any means to their motherland, the difficulties o£ the situation under which 
they are placed after they have been recruited by these Kanganis for that 
country are very great. Some information waf! supplied to us about two 
days ago by the Honourable Mr. Hulla.h. Let us see, Sir, from the 
perusal of it what the difficulties are of those poor unhappy people going to 
that country. I don't know whether ~o ab  Members. have it with 
them, but at page 3-paragraph l1-of .. Emigration to Ceylon" they 
will find the following remarks: .. 

.. There is no minimum wage fixed by law. Reliable statistics for all estates are 
not available .. Calculations based on information &lIpplied by particular estates show 
that actual wages varied in 1917 from Rs. 10 to Rs. 8 for men; from Rs. 6 t~ Ra. 4 
for women, and from Rs. 3 to Rs. 5 .for a child." • 

That is to begin with, and that is the average pay. Now this paper 
called ':' Emigration to Ceylon" has been kindly supplied to us by the 
Honourable Mr. Hulla.h, on page 7 of which you will find under the 
heading Appendix .. Statistics of comparison between a Ceylon Estate 
cooly's cost of living and his earnings in cash." There are two headings. 
Rubber Estates and Tea Estates, and in the sixth column there is a 
heading .. Total average of monthly earnings. ". The average is probably 
that which is given on page 3 of this paper per man, woman and child. 
This is the average for rubber estates. The average monthly salary is 
from Rs. 6 to Rs. 11; a.man gets Re. 11 in 30 days, a woman gets Rs. 8 
and a child gets Rs. 6, and that is the accurate figure, and then the total 
is Rs. 15 per man, Rs. 10 per woman and Rs. 7 per child. That is the 
average monthly earning in 30 days. 

Then we come to Tea Estates. The average monthly income is Rs. 9 
per man, Rs. 6 per woman and Rs. 4 per child, and in the sixth column 
you will find the total average monthly earning is Rs. 12 per man, Rs. 8 
per woman and Rs. 6 per child and for single adult :hs. S. 
Then from page 37 you will find that these people spend much more 

than they eam. There is a deficit in the family and the cost of living 
ill much more than the amount of earning, and yet attempts are made to 
encourage emigration to Ceylon. It was pointed out by the Honourable 
Mr. Sarma that a friendly feeling is established between the Government 
of India and the Government of Ceylon. The Government of Ceylon, 8S 
we all know, is not for the benefit of the Indian. Their feeling towards 
Indians is like this. There are two brothers living side by side, or there 
is a partition of their whole ancestral estate; there!ore it is probably much. 
nearer than 22 miles distance from Southern India to go to that happy 
land of Ceylon, and there is a conflict of interest going on· between the 
two brothers under the same paternal house. You know the feeling that 
generally exists between two brothers  under these circumstances, One 
brother wants to eject the other and take complete possession of the pro-
perty. That is the position between the Ceylon Government and the 

• •  B ~ • 



2110 LEGISLATIVE ASSBMBLY. [10TH ]EB. 1928. 

[Mr. K. Ahmed.] 

people of this country with regard to their treatment there. Sir, I keep. 
aloof other subjects for the present. How are they taking an interest ill 
the uplifting and safeguarding of our Indian interests generally? Sir, I 
do .not think that the Honourable Mr. Sarma is justified at all in saying 
.that a close relationship between India and Ceylon exists. It is not· in 
the interests of the Government of India that we should allow recruitment 
to that country and a Kangani IS to take the major portion of t,he smail 
salary which these people  get, and' what balance is left them to spend for 
their living. These debts are incurred through those blood-thirsty 
Kanganis. People lend money, Sir, at the highest rate of interest and 
the ('ondition is that if you don't pay you know what the penalties are. 1 
have got, Sir, certain telegrams in the name of my lionourable friend, 
Mr. Vellkatapatiraju, who was probably a member of that Committee 
that went the other day to inquire into the condition and status and the 
method in which things are going on in that extraordinary land of Ceylon. 
I am told, Sir, that my friend submitted a report, which has been kindly 
forwarded to me by my Honourable friend, Mr. Bullah. In the Standing 
Emigration Committee, my Honourable friend, Mr. Sarma, said this: 

.. I think the less said about emigration the better and there is not much to be said 
either on this .specific question. The Deputations to British Guiana and Fiji have not 
yet reported about the state of things there nor have they made any recommenda-
tions." 

Well, Sir, I understand the Report has been submitted since. 

Mr. W. S. I. Willson (Bengal: European): On a 'point of order, Sir. 
Are we discussing emigration to ~  or to Ceylon? 

JIr. E. Ahmed: My Honourable friend again jumps up, seeing things 
are going very badly against their interests I presume. Probably he has got 
a good heart and sympathy with the people of Ceylon, so many miles away 
from the Southern part of India. I congratulate him, but, Sir, when vou 
nre talking ahout the subject of emigration, when you talk about "the 
labourers who are to be recruited in the other country, the labourer in 
India who is to go. to Kenya, Fiji, or any other part of the world, they 
are all emigrants from India. Tneir condition  is not in any way better 
than the condition of these poor people who are recruited to that napp'l 
land of Ceylon and therefore, Sir, I referred to them. My Honourable 
friend will have an opportunity to oppos~ my amendment, jf he so wishes, 
and we shall be very happy to hear him if he has anything to say about 
}'iji not tDuching Ceylon. 

That being so, I pass on to the telegram from Ceylon which my Honour-
able friend, Mr. Venkatapatiraju has received. This is a telegram to my 
Honourable friend, Mr. Venkatapatiraju. I4Jlave got it in my possession. 
My friend after giving me permission to read it does not probably want it 
to be read now. This is the telegram: 

. .. Mr. ~h s statement misleading. Excepting removal penal clauses Ceylon 
Go"ernment's concessions u.eless. Old debts remain. Several cases instituted against 
iabourers in different Courts of Requests. Numbers can be quoted. Several casel 
transferred to India to attach Indian properties of labourers. "Removal Tundu farce. 
Tundu replaced by disCharge ticket. Labourer given notice is asked to pay debts new. 
Have investigat.ed 500 estate labourers have run into debts for 1922. On aveI:age 10 to 
15 Rupees. Can be .  . ." 

JIr. I. P. OoteUDgam (Nominated: Indian Christians) .... preTed ". 
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Mr. K. Ahmed: ..... pro:ved from accounts. Education unsatisfactory. Not, 
~ n 300 estates have scho-.>1s. Wages very low. Kept 80 by means of discharge ticket. 
Indian opinion favour restriction for impl'ovement wages. Will interest Assembly to 
know why Mysore insisted dee1aration before Magistrates for recruits. Ceylon Govern-
JI"Lf,ut intend appointing civilian represent labour. Fight for maximum .  .  .  . .. 

Mr. J. P. OoteUngam: .. minimum"_ 

Mr. 'K. Ahmed: .. wages eradication debts compulsory Education Committee's 
rEt'ommendations' "give no protection. Question of repatnation farce. Labourer who as 
pllUlters said will be afraid of Magistrates in India wiD they apply to Ceylon official for 
~pat at on. Natesi, ..... 

Mr. J. P. OoteUngam: Natesa Aiyar, sender Qf the telegram.. 

Mr. K. hm~d  Nates8, Andival Street, or whatever it is. 

'This is what the telegram says. Now, Sir, a. meetIDg was held only 
·the other day in Madras. ~ appears from the Madras Mail, dated the 
8th February, that the ~ t n  was held only two days ago, and 

Mr. President: I must ask the Honourable Member to draw his remarks 
to a close.' • 

Mr. K. Abmlld: I will just give the House the opinion of that part of 
India from which my Honourable friend, Mr. Sarma, comes, and I am 
fure he is fauuliar with them. The report in the Madra·s Mail says: 
.. A public meeting was held on last Wednesday evening at the Victoria Hall to 

concert measures for improving the oonditions of Indians who ha,d emigrated to 
Ceylon. The conditions of Indians in Ceylon' were becoming serious and the Govern-
l!lent of India were endeavouring-how, it is very difficult to say-to improve them. 
The Government of India and the Secretary of tat~  it was hoped, would come to 
the help of Indianh abroad. Why should Indians go abroad as labourers and not stay 
in their own country! Zemindars, merchants and other rich people should persuade 
their countrymen not to leave India if they were sufficiently educated to carryon 
modern industries." 

Now, Sir, at that meeting it was also resolved that they wanted an 
Indian Consulate if it was necessary. Mr. C. R. Reddy, a very able and 
moderate politician, in seconding the Resolution, said that the Government 
of India and their own leaders were responsible for the legal statUS-of 
Indians in the Colonies. The Government had not taken sufficient care 
of the people and did not discha.rge their . 

Mr. President: The Honourable Member will resume his seat after 
moving his amendment. 

1Ir. K . .Ahmed: I move: a 

.. That after the word • Ceylon' t.he words • for one year only' be inserted and 
at the end of the Resolution the followin;J words be added: 

• and fllrther recommends that a Committee of Inquiry consisting of three persons 
be sent t,o Ceylon to investigate the condition of thll labour with a view to find 
out on what terms emigration should be permitted after .he 5th of March, 1924' ... 

In 1924, on the 5th March, if this notification for enugration is con-
tinued 

Mr. President: Amendment moved; 
.. That after the word • Ceylcm • the words • for one yeare only' be ins.,!!l'ted BIld at 

the end of the Resolution the following words be added : 

• and further recommends that a COlllmittee of Inquiry consisting. of three 
porsona be sent flo Ceylon to investiBate the condition of the labour with a vi41w to find 
(ut on what terms emigration should be permitted after the 5th of March, 1924' ... 

• • • 
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Bao Bahadur T. KaDgachariar: As one of those who has sat on the 
Emigration Committee I wish to give my Views on the outstanding ques-
tions which remain with the Ceylon Government so that we may know 
how the further discussion on the amendments should proceed and also 
those who move these amendments may consider what amendment should be 
pressed to a division. 

There are still only three outstanding questions which J;emain to be 
settled with the Ceylon Government so far as I am able to gather the diffi-
culties of the situation. As Honourable Members are no doubt aware, 
the old tundu system a s n~ on account of this indebtedness of the labourer 
to the kangany and the kangany to the estate has been abolished but 
the debts have not been abolished. The moral force of those -debts and 
the slavish sentiment which hitherto had prevailed in the minds of these 
people still remain and that is a matter which will take some t m~ for 
the Ceylon Government t.() adjust because it is a matter of lakhs and lakhs 
of rupees which have t.() be written off by the estates as against the 
kanganies, but as 'between the kanganies and the labourers there should 
be no difficulty and the Emigration Committee have pressed it home both 
on the DeputatioQ and on the Ceylon Government that this indebtedness 
of the labourer to the kangany should disappear, for the kangany uses it 
as a moral force to retain the labourer on the estate to which the kangany 
is attached; The kangany profits by retaining the labour on the parti-

cular estate to which he is attached, for he gets so much per 
1 P.l(. head of cooly w:hich he retains on the estate from the planter 

and he' uses this debt as a foree, not as a legal force but 88 a moral 
force ·and these poor ignorant men, although the law gives them freedom 
of movement from estate to estate, are not able to get out of the clutches 
of these kanganies. So th~ debt will have to be abolished but however 
as I said already' it is a matter in which the Committee felt considerable 
difficulty whether it shquld be made a condition in the Notification because 
the Ceylon Government themselves proposed such an Ordinance, only in 
the year 1921, after considerable agitation there. They themselves 'pro-
posed some steps should be taken with reference to the abolition of this 
debt system and it is hoped that they will take those steps very SbOn and 
w,e were assured that such steps would be taken and that only it is a 
matter of time. The second outstanding question and the most import-
ant of all is t.his question of the wages. I want Honourable Members to 
understand the real situation as regards the wages. The figures supplied 
to Honourable Members both by Mr. Hullah in his opening remarks and 
in the papers circulated are somewhat likely to be misleading. We have 
to be d~d by the wages which each man earns, not by the averages. 
We should be guided by the lowest figure which each man, woman or child 
earns .• If you go by averages it is. no good at all. If you make an average 
of the income of all the Members of this Assembly, we are. not goin!!' to 
distribute it to all the Members. It depends on the lowest ir,come "'and 
we have to find out whether it is a living wage. There is no use therefore 
taking the kanakupillai on the estate,. the maiatTY on the estate and the 
lcanganies who are also labourers and get their. wages in addition to what 
thtlY get 'so much per head of cooly who works under him. So you 
lump these things and strike an average. That is no good at all. And 
with reference to this matter I wish Honourable .Members to realise what 
are the actual wages which are earned by these labourers when they go 
there. I mean the minimum, the lowest which they get. If Honourable 
Members will turn to page 7 of the. Appendix, in the first place there is 8 



IIKIGBATION 0., UNSKUJ.BD LABOUBBBS TO OEYLON. 2113 

misprint there, which I am surprised to see repeated frQm the final reprint 
of the Deputation print. We corrected it with the Deputation in the case 
()f tea estates. As regards the daily minimum wage, Honourable Members 
will see 51 cents marked there. It is a misprint for 41 cents. It is not 
51 cents at all. 41 cents is the average for tea estates and 47 cents is 
the average for men so far as the rubber estates are concerned. Now, 
Sir, the wages range from 36 to 50 cents in the case of tea estates. That 
is the lowest wage paid is 36 cents and the highest wage paid is 50 cents. 
The highest wage is paid in the case of the factory labourer, in the case of 
J:al"akupillai8 or these 8illarai kanganies who actually labour. You may take 
it that 36 cents means 5 annas 9 pies per day. 5 an,nas 9 pies per day,-
that is the wage which these people earn; and as regards the women, it 
ranges between 26 and 33 cents; that is, it is merely 4 8DDas 1 pie, 
and in the case of a child, he gets 2 annas 11 pies. Now it must be admitted 
at once that tkis wage is hardly a living wage. On their own admission, • 
Honourable Members will see taking their own figures, the cost of living 
is given at page 3-for a man, woman and child, that is, a non-working 
child, the cost of living would work to, including clothing, Rs. 20 and annas 
4. That does not pJ:Ovide for expenses, for festivals, such 88 Diwali<>l 
Pongal or such other festivals, or even for religious worship, or for offering 
worship, the usual  worship: so that the actual, bare cost of living without 
providing for these things would come to Rs. 20 and annas 4. We have 
another estimate of that by a man who is well acquainted with the con-
ditions of labour, one Mr. Natesa Aiyar who gave evidence before the 
Committee. He calculates the cost of living at Rs. 23 annas 8 for a 
faIDlly. We will take the lower figure of the Deputation, namely, Rs. 20 
snnas 4, and if we allow a few extras for these festivals, festive occasions, 
it cannot be less than Rs. 21 or Rs. 22 per mensem. What does this 
man earn? Even on the most favourable calculation you will find, tak-
ing 40 cents as the average, or 41 cents as they put it, on an average, or 
if you take any of these things, it comes to this,-unless the woman also 
works, the family cannot live; even with the woman working, it is less 
tha!l the actual cost of living. The Committee were-greatly impressed with 
the fact that the prevailing wages were inadequate even with a man and 
womal! working together, that they were not able to earn the actual cost 
of living, the s~ mat d cost of living. The Committee were impressed 
with that fact and they pressed upon the Government of India that they 
should immediately press upon the Government of Ceylon-as Honourable 
Members will see from the proceedings-for an immediate. rise in the wages, 
in the existing wages. That was considered most essential. It is quite 
true the Honourable Mr. Sarma told us that before we had full informa-
tion the Committee were doubtful about fixing a minimum wage. But 
after the next meeting in fact when Major Nicholson gave us interesting 
figures which Honourable Members will find at page 29, we realized the 
necessity. He is the gentleman who is in charge of the recruitment of this 
labour. Honourable Members will find the figures given by Major Nicholson 
as regards wages, which these people get when they go there, a.re,-a man, 
(t annas 1 pie for rubber, and for tea, 5 annas 9 pies; a woman, 4 ann as 
2 pies, and for tea, 4 annas; children, 8 annas and 2 annas 11 pies. When 
we got those figures-in fact we got them by 'telegram during the sittings 
of the Committee-when we got those figures we thought that the matter 
required .further examination, and therefore we insisted upon it. The 
Ceylon Government gave us figures which afterwards turned out to be 
exaggerated. The Ceylon Government gave us figures which Honourable 
M;embers will. find 'in their letter of July-Honourable Members will find 

• • • • 
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them printed also here-in these papers they exaggerated the income of 
these labourers-in their July letter, that is printed at page lS-they 
wanted to make out that a man gets Rs. 16 to Rs. 20 in rubber and 
Rs. 121;0 Rs. 16 in tea. It is hardly correct; for.women, Rs. 10 to Rs. 12; 
for working children, Rs. 6 to Rs. 8. It is not borne out by the figures 
2ctually given tc us by the Deputation themselves. 

The Honourable Mr. B. lIf. Sarma: That is, before they become effi-
cient; there is a qualifying phrase there-on first joining before ·they become. 
efficient. 

:aao Bahadur T. Rangachariar: Yes, that is so; they do not become-
~ nt till one year. Weare not concerned about their efficiency . 
• When they go out of the country what is it they get? That 
is the point we have to consider. Weare now asked tOo 
encourage emigration to Ceylon. I quite admit the. necessity for 
it. Therefore I do not. want to go into questions of policy; 
I want to look at it from the practical point of view so that we may come 
to a practical conclusion to-day. I am not opposed to emigration to Cey Ion ~ 
1 do not want to disQourage it. In fact it will be difficult to prevent it 
having regard to the proximity of the place and the past habit of the people 
of those districts, especially the Tamil districts. I should like, however. 
to say just a word in regard to the alleged facility of the journey from 
these districts to Ceylon. Mr. Hullah has presented a rather exaggerated 
picture of the easiness of the passage from India to Ceylon. Take the 
district of Chittoor. It is 300 miles from Chittoor to Mandapam and. 
although ·it may seem a very easy matter for these poor labourers to cross 
the intervening 22 miles of sea, I must mform the House that it actually 
takes them seven days to get across, for there in MaIidapam they are 
kept in quarantine. That is a hardship which is greatly felt, lls negotia-
tions are going cn between the Ceylon and Madras Governments with a view 
to removing this hardship, we have not therefore laid much stress upon 
it. But apart from that there are practical difficulties which have vet to 
he. faced by the Madras Government and by the Indian Government before 
this emigration question can be_ satisfactorily settled. 

As I was saying, with regard to the figures furnished to us by the Ceylon 
Government, in June Major Nicholson gave us some figures; in July the 
Ceylon Government furnished us with another set of figures; when the 
Deputation came in September they gave us a third set of figures; and 
we find them irreconcilable, and therefore it is a matter which has to be 
carefully inquired into. But taking them at their best, the wages are 
unduly low. It may be bue that the wages earned by these people in 
their own districts are not much better, but I doubt if in any place the 
. wages are so low. From my own experience of several Tamil districts 
I do not think the agricultural wages are 80 low as they are in Ceylon. 
It may be asked, why is it then that these people go at all? The real 
answer is that you have an army of kanganies. For the recruitment of 
about 39,000 people 14,000 kanganies are employed; each man recruits 
three or four  labourers, and he gets five rupees for each labourer to 
begin with and five rupees afterwards; each labourer also gets an advance 
of fi"e or ten' rupees. And probably it is the pleasure of the escapade 
the trip which he takes, and the freedom of social. life away from h ~ 
home-that is perhaps the secret of these people going awa.y from their 

( 
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homes. I have investigated this matter. and I db not think there is much· 
fraud going on. I visited the Trichinopoly camp where about 400 or 500. 
eoolies were waiting; they understood what they were about. and I ca.nnot 
say that there is much deception practised. I have therefore come to. 
the conclusion that these people go out for such low wages beeause of 
their desire for social freedom. to, go to a place where no question of· 
Brahman and non-Brahman exists and where various other social restric-
tions do not exist. It is perhaps a matter whioh has to be investigated_ 
But I do think. Sir. that in discussing this question we should not take 
. into consideration whether these people are happy or not in their homes .. 
Weare bound to make them happy here and we are neglecting our duties: 
if we do not make them happy here. But merely  because they may not 
be happy here is no reason why we should allow them to be unhappy 
somewhere else. At least let us see that they are happy in other places. 
I quite agree with the sentiments expreslled by the Honourable Mr. Sarma. '. 
You must encourage freedom of the individual. I am quite willing to 
concede that. It is not the question of freedom of the individual here. 
We are now concerned with assisted emigration of labour: So long as it is 
unassisted. you are not controlling it. But you give. your measure of 
assistance to Kanganis to go about. to recruit. to aftvance money and take 
them over and it is that which we want to prevent. If individuals go 
there on their own account at their own expense seeking their livelihood 
on the face of the earth. nobody can have any objection. We have to. 
control, therefore. assisted emigration. Therefore. Sir. I want to impress 
upon this House that the existing wages are unduly low; admittedly they 
cannot meet th~ living cost even on their own modest calculation. The cost 
is Rs. 21, and man and woman cannot earn Rs. 18. That is why the· 
labourers owe to the Kanganis nearly Rs. 150 lills, or Rs. Ii crores. 
There is indebtedness of Rs. Ii crores for these poor people. It is quite 
true that these people have not got much on which you can realise these 
debts. But all the same you know that they are under obligation in 
debt. It is moral obligation and moral fear; moreover, decrees can be 
obtained here and the little property they may have in the villages can be-
attaClbed. Another fact which strikes me is this. How is it that people 
are going there all these years, there 'has been free emigration to Ceylon 
all these years and yet not one of them has acquired property in Ceylon?-
. Whereas I was quite satisfied to see the conditions in Mauritius, where, for 
instance, nearly more than 40 per cent. of the land is owned by these 
Indian la.bourers who emigrated there; in Ceylon not an inch of land is: 
owned by these labourers. If Honourable Members will compare the 
inflow and outflow of figures, they will see that 39,000 people go there and 
29,000 people return in the year. So, it is merely a short trip. as it were. 
whi.ch they make and they do.not.profit by it. Thil;! country does not profit 
by It. The only country whIch IS profited by this labour is Ceylon. The. 
planters on account of this large inflow of .lllbour there are able to ke.t:p 
~o n the labour ma ~~t. That is the reason for these low wages. There 
IS too much competItIOn and on account of too much competition the 
wages are low. I! we ~~~ t d the number or rather if we compelled 
the planters. to gIve a mInImum. wage. ~h n perhaps these conditions 
would not eXIst; the conditions will much improve. I think it is our duty 
to do that. I strongly impress on the Government and on this House that 
we should take some steps. I do not think left to themselves the Ceylon 
o . ~~mt will do it .. How many. months have they had now? This-
EmIgratIon Act was a 1;lIll be!'0re thIS House for nearly six months. and 
before the ~ t CommIttee. In fact. I pressed only for six months' time-• • • 
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to be given under the Act. But, Sir, the House allowed one year. What 
has the Ceylon Government done? In September we gave them time .. 
What have they done? Have they appointed the Committee which the 
Emigra¥on Committee suggested to them in order to go into this basic 
wage? It is still under correspondence. What do they say in their reply 
~  Ootober which the Honourable Member refen:.ed to? That conditions 
in South India have to be investigated! Why should conditions in South 
India be investigated in order to fix what is the living cost there and what 
wage should be a good wage? All this is a mere attempt, a ruse, on their 
part to delay,. to gain time; and, Honourable Members will also see that • 
.since July last the number of people taken to Ceylon, because the Act 
does not apply, has considerably increased. They have taken advantage of 
the fact that the Act does Itot apply. If Honourable Members will look at 
• page 43, the large increase "f numbers begins there. Whereas from January 
to April the number is only, 1,000, 2,000, 3,000, etc., after May, it is, 7,000, 
10,000, 10,000. I rather suspect that taking advantage of the delay in 
coming into force of this Act, there is more effort put forth by the Commis-
sion in order to take more labour, so that they may have a large number 
()f labourers on hand, 80 that when the Act comes into force the labour 
market there may be overflooded and they may . be able to keep down 
the wage.. . 

I drew tlie attention of the deputation to that and they say it is due 
to normal conditions. I do not believe it. For my part I do not believe 
this statement. I pressed upon Government to get the publication that 
the Ceylon Planters issue every month or two months. I do not know 
. whether they have done so yet. That would give them the clue as to 
why this large inflow of labcur is going· on. I have not heard whether the 
Government are going to get this monthly publication which shows the 
activiti-:ls of the Ceylon piallters. I am satisfied that the Ceylon Gov-
'E!rnment and the Ceylon Labour Commission are one. The deputation was 
not a Government deputation. Unlike the other deputations which wait-
ed upon us from Mauritius and from the Malay States, the Ceylon depu-
tation was really a planters' deputation. There was no Government 
servant on that deputation. Therefore, SIr, I do not think we should 
leave it to the Ceylon Government to do the needful. W.e have left it 
too long. I insist that thb question of wage should immediately be at-
tended to. Otherwise 'we should put a minimum on the number that 
should go. I attach the greatest importance to this. I am very sorry I 
have to do it, but I do not expect much from the Ceylon Government un-
16ss we put preMs-ure upon it. Sir, these are some of the remarks I wish to 
make on this subject. 

Dr. Nand Lal (West Punjab: Non-Muhammadan): Sir, we really feel 
much indebted to the Honourable Mr. Sarma and to Mr. Hullah for sup-
plying us with the pnnted record in connection with the proceedings and 
relating to the rules and regulations which are obtaining in Ceylon. I 
quite recognise the honest efforts, which have beel). set forth by the Govern-
ment of India, to ameliOlate the Mndition of Indian emigrants in 
-Ceylon; but one thing is not clear to me, Sir,-it is a puzzle to me; and 
that is this-whether this Resolution, on behalf oC the Government, is 
being moved for I the benefit of Indian labourers or for that of the planters 
in Ceylon. I should like to be enlightened with a very precise and concise 
answer to this question. The Honourable Mr. Sarma tells tUS, and we 
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thank him for that expression, tJ;lat the Government, to a certain extent, 
is reluctant to allow free emigration, but there are certain conditions, sub-
sisting in Madras, which induce Government to allow emigration. What 
are -those conditions? He says that in some quarters and in some months 
of the year there is congestion-that is, the number of labourers there 
becomes much more than the work that could be secured to them. in that 
Province_ That is the explanation which has been put forward by the 
Honourable Mr. Sarma. Very good, Sir. If it is out; of sympathy With 
the labourers that they may be given work and that they may not idle 
away their time, then what about the educated unemployed men of India? 
Will they be able to secure employment in Ceylon? Will the Government 
'Of Ceylon recognise them? Will they be able to hold posts there ? Well, 
if the answer to that is a negation, then I ~ forced to this conclusion, tha. 
our countrymen are ,;ent away simply as coolies, because, coolies cannot 
be supplied from other quarters. Allow me to say $at I, as an. Indianll' 
feel ashamed of that and feel very deeply that such may be the condition, 
that such may be the predicament into which we are, at present, forced. If 
some of us were to be sent there, as scholars, in the pUl8uit of knowl.,dge .  _ 

Mr. President: Order, order. The Honourable Member knows perfectly 
well we are talking about the conditions under 'which persons going to 
Ceylon as assisted emigrants may work there. He must confine himself 
to that subject. 

Dr. lIand La1: Very well, Sir, I shall do so. Therefore, Sir, as I have 
already submitted, these arguments, which have emanated from the Hon-
ourable the Revt-nue Member, have not appealed to my mind, at any rste. 
Now, Sir, we are told that the Ceylon Government will see their way to 
raise the wages after due inquiry and when the propel' occasion arises for 
it. All right, Sir, let us then wait till the Ceylon Government tries to 
raise 1 he wage.. of thes£' people. What)s the hurry about it? Hurry is 
not in favour of the labourers or coolies of India. This is being hurried on, 
if I mistake not, in the interests of the planters of Ceylon, and why so? 
It cannot be denied that the present wages are too low. It is -extremely 
difficult to see how these unfortunate people live there, and I think, on 
thei!-retumto their own province, they must be coming back without 
even a farthing with them. That cannot be denied, and, therefore, the 
Government of India, I think, will feel it their duty to impress upon the 
Ceylon Glilvernment, the necessity of raising the wages of the labourers 
before they. help them, otherwise, they should not help the Ceylon Govern-
ment. As my Honourable friend, Rao Bahadur a~a ha a  has argued 
before the House, it IS startling to us to see that· in some past months 
there has been a great demand for labour. For instance, he told us that 
from May onwards there was a very large influx of emigrants in Ceylon. 
How is that? Where is the need for special demand? .  .  .  .  . 

The Honourable Mr. B. N. Sarma: In sorr.e months there will be 
greater emigration. -

Dr. Nand Lal: I think the planters anticipate, and they foresee, that the 
labourers in Ceylon, that is the local men will not be satisfied with this 
low wage. Therefore, the real desire of the planters, if I can say so, is that 
the market should be dumped by importing a very large number of Indian 
coolies, so that the local labour may not be able to raise its head. I take 
it in that light. If I am WfOng I may be excused, but that is the result 
of my study of the whole situation. Therefore, it seems to be highly 

d s ab ~at the Government of India should allow. this state of things 
• • • • • 
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to continue. If the Government of India are not aware of the labourers' 
condition in Ceylon, then, I may respectfully submit, it is simply regret-
table, and if the Government of India, who have verv faithful sources of 
information, still continue to give assistance to the "planters of Ceylon, 
though indirectly, in spite of their knowledge about the labourers' condition 
in Ceylon, then, I may say, it is still more regrettable. Now, the Honourable-
Mr: Sarma has very kindly told us about the proceedings which went on 
before the Peputation and about the understanding, which was come to· 
between the Government of India and the Deputation. The crux of the 
whole thing is whether the Deputation has given any effective shape to 
the question which indIrectly concerns the fixing of the minimum wage. 
They say: .. tundu has been abolished." It is true that it has been abolished. 
Weare told that the recruiters will not in future be given the liberty of 
.inducing or persuading the Indian coolies to go. We must t.hanlr the 
GO,vernment of India for that. But what about the indebtedness which is 
hanging over their (the coolies') heads? As Mr. Rangachariar very ably 
rut before, the House: What about that? Can the Indian coolies' minds be-
relieved of it? . Will they feel themselves free from that civil liability, or 
encumbrance, so to speak? These are the ·two points which ought to have-
been given prominence by our Gov-:lrnment, and I am very sorry that the ade-
quate consideration has not been paid to it. I take it.; more or less though 
not exactly, 8S a kind of slavery, if  I may be allowed to say so. May I 
hope that the English gentlemen here, members of that sympathetic 
nation that abolished' slavery, wj.ll· help Indian coolies and will join us in 
giving a defeat tc the Government Benches, so far as this Resolution goes? 
However, Sir, the view of this side of the House is, that, if certain condi· 
tions, as described in our amendments, are considered and those conditioDs, 
when considered and placed before the Ceylon Government, are accepted, 
then emigration may be allowed. That is, there should be some 
increase ill the wages, and there must be some practical and suitable 
arrangement in that behalf, in any case. In addition to that there must 
be an a ~o tat  stipulation between the Government of India and the 
Government of Ceylon that the previous indebtedness of the coolies sQPuld 
be removed and the minimum wage fixed for the future. If these stipula-
tions, these covenants are accepted and they are acted upon, then, of 
course, we shall not have any hesitation to countenance the emigration 
from India to Ceylon. Unless and until these conditions a ~ fulfilled, 
unless and until these sympathetic efforts are made, this House 'is not in 
favour of supporting this Resolution at alL 

lIr. President: I propose to put Mr. Kabeer-ud·Din's amendment in view 
of the fact that nobody seems inclined to discuss it. 

The original Resolution was: 
.. That this Assembly approves the draft notification which has been laid in draft 

before the Chamber specifying the terms and conditions on which emigration for the 
purpose of unskilled work shall be lawful to Ceylon, and recommends to the Governor 
General in Council that the notification be published in the Gazette of India." 

Since which an amendment has been moved: 
.. That after the word • Ceylon ' the words • for one year only , be inserted and at 

the end of the Resolution the following words be added : 
• and further recommends that a Committee of Inquiry consisting of :5 persons 

be Bent to Ceylon to investigate the condition of the' labour with a view to find out OD 
what terms emigration should be permitted after the 5th of March, 1924 '." 

h~ question I have to put is that that amendment be made. 
The motion was negatived. " 

• 
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lIlr. President: I propose 1l0W to adjourn and to take Mr. Bagde's amend-
nlent after Lunch. I may point out for the information of the ss~mb  that 
on the original amendment paper amendments NOB. 2, 4 and 5 are of the 
:same character inasmuch as they make £he continuance of emigration for 
the purposes of unskilled labour in Ceylon conditional on certain action 
being taken by the Government of Ceylon. And, therefore, it may be 
convonient to take one or other of these amendments as an amendment in 
.its turn to Mr. Bagde's. 

Sir Montagu \Vehb, in the new amendment put on the paper to-day, 
raises the same question in a slightly different form. He invites the 
House, to give the Government of Ceylon a time notice of 18 months 
instead of one year. -

The Assemblv then adjourned for Lunch till Twenty Five Minutes to 
Three of the Clock. 

• 

• The Assembly re-assembled after Lunch at Twenty Five Minutes to 
'Three of the Clock. Mr. President was in the Chair. 

-Mr. E. G. Bagde (Bombay Centra! Division: Non-Muhammadan 
.Rural): Before moving my amendment I beg the Chair's indulgence to 
·effect some verbal change£. in it. They are, before the word" emigrants" 
1 intend to put the word .. assisted," and I wish to omit the words .. who 
liave been assisted otherwise than by a relative." After introducing these 
ehanges the amendment would read thus: 
.. That after thp word • approves' the words • with the modification set out 

·helow' be inserted; after the words 'the, notification' the words • as approved' be 
inserted; and at thp end of the Resolution the following btl,. added : 
• After clause (3) of the draft notification the following clause shall be inserted: 
'(4) Before the 1st of April, 1924, the Legislature of Ceylon shall have enacted a 

jaw fixing the minimum basic wage for asststed emigrants to the satisfaction of the 
~.;o no  General in Council and of both Chambers of the Indian Legislature.' 
• And the subsequent clauses shall be re-numbered accordingly '." 

Sir,. by this amendment I propose that no emigration should be allowed 
to -Ceylon after the 1st of April 1924, if the Legislature of that country 
aoe.s not pass a law fixing the lI).inimum basic wage for assisted emigrants. 
'This demand for the. fixing of a basic minimum wage' has been made for a 
long time. Honourable Members are aware that l\fr. Mariqribanks and 
the Honourable Mr. Ahmed Thambi Maricair were specially deputed for the 
purpose of -an exhaustive inquiry into the condition of Indian labour in 
Ceylon and these two gentlemen made certain recommendations. These 
recommendations are given on pages 4 and 5 of the Memorandum with 
regard to Emigration to Ceylon that has been distributed to us. There 
is the seventh recommendation which reads thus: 
-.. The fixing of a minimum wage o~ labourers." 

. It is .also import-ant to note that the Ceylon Government is trying its 
:best to evade the fixing of this minimum wage. On page 18 of ihe same 
Memorandum we find the opinion of the Government of Ceylon with regard 
to this question of minimum VI·age. They say: 
,. As regards the minimum wage this Government is not. in f!'vour of introducing 

·such a principle as there is no doubt that it would tend to deprive the 00011 of the 
benefit of highm: wages which. he a~s .at times of good. cro}!S or scarcit.y -o! laboll!. 
-The cost of livmg of .110 family consisting of a m9;n, hiS ~  and two children IS 
. approximately Rs. 17 a month for baz:l.r stuffs and rice. ThiS, of c.ovse, ucludes the 
-cost of clot., expenditure in festivals, etc." 
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This will give &. clear idea that the Ceylon Government is trying its 

best to ignore this question of fixing the minimum wage. Now, I submit 
that the non-existence of a minimum wage involves a hardship upon th& 
labourers· in general. Labourers are allured from this oountry outside on 
the prospect of high wages. When they are taken there tbey find that the 
promises given to them were all false. They have no other alternative 
but to stick to the jobs there and work on wages that are offered to them. 
lf a minimum wage is fixed the abo ~ s in this country would know 
exactly what wages wIll be paid to them and therefore there would not be 
much ground for deception. If we look to the present standard of wages 
in Ceylon we find that it is extreILely low in comparison with that which 
obtains in this country. Even in urban areas we find that labourers are 
required to be paid more highly than they are paid in Ceylon. There are 
""ther amendments than mine which involve the same principle. The 
Honourable Sir Montagu Webb has got his  amendment and there is not 
much difference between his amendment and mine. In that amendment 
he fixes the period from the 1st of O<:tober 1924, while in mine I mention the 
period  from the 1st of April 1924. I have taken the 1st of April ~  

because it is the beginning of the new official year. Then there is another 
difference and that is he wants the minimum wage only to satisfy the 

• Governor General in Council, while in my amendment I have added that 
this minimum wage should satisfy the Governor General in Council and 
both Chambers of the Indian Legislature. I specially introduce the Indian 
Legislature in this amendment because this question of emigration is very 
important. Day by day it is growing more importsnt and the fates of 
thousands of Indians are involved in this problem. lf this amendment as. 
proposed is included in the notification, then a period may arise which will 
make it necessary for' the Government of India. to prohibit or restrict 
emigration to Ceylon. Now, if we look to clause 13 of the Indian Emigra-
tion Act, I mean Act VII of 1922, that clause reads thus: .. The Governor 
General may, by notification in tl'f. Gazette of India. prohibit from a date 
and for reasons to be specified in the notification of persons or any specified 
class of persons from emigrating to any specified counfry from the territories 
of any Local Government or any specified part thereof for the purpose of 
unskilled work. Every notification issued under this section shall be laid 
before both Chambers of the Indian Legislature as soon as it is 
made. " So that right is vested in this Legislature by this Act, and therefore 
I think it is not advisable for the Legislature to part with that right. 
With these words, Sir, I commend my amendment to the a.eceptance of 
this House. 

Mr. President: Amendment moved: 

.. That after the word • approves ' the words • wiih the modification set out below • 
be inserted; after the words 'the notification' the words • as approved' be inserted; 
and at the end of the Resolution the following be added : 

• After clause (3) of the draft notification the following clause shall be inserted: 

• (.j) Before the 1st of April, 1924, the Legislature of Ceylon shall have. eimcted 
a law fixing the minimum basic wage for assisted emigrants, to the satisfaction of th& 
Governor General in Council and of both Chambers of the Indian Legislature.' 
And the subsequent clauses shall be re.numbere!,1 accordingly'... -

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam: Non-Muhammadan 
Rural): Sir; I have given notice of a similar amendment, and therefore 
1 take the earliest opportunity _ of supporting Mr. Bagde's amendment. 
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The reason why a minimum basic wage was insisted upon by the Select-
Committee and why. it was proposed for the acceptance of this House is. 
this. Unfortunately, Sir, even if emigration to the Colonies were pro-
hibited, they have fixed a certain wage, not less than one shilling, and 
subsequently increased it, to suit the conditions in other places. But: 
though we' have the advantage of nm having long-term contracts in Ceylon 
which is called indenture, it is worse in some respects. Sir, for a period 
of no less than 40 years there has been no large substantial change In the 
wages Bill. Even if we refer to India--and I refer the House to the rise 
in wages given by the Government of Jndia--you will find that all industries-
during the last 20 years increased their wages by about 75 to 100 per cent. 
This is the only place where there ha~ been no substantial increase in wages. 
In the latest statistics published for Ceylon by an officer of the Gove.rn-
ment, they state that roughly they may pul> the increase of wages at 83-
to 70 cents pel" day. I may take it that the high figure is with reference not • 
to the Estate -labour but with reference to other labour, because the Ceylon 
Government admitted that they are paying about 20,000 people employed 
in the harbour and Public Works and in Railways a wage of Re. 1 to RI!. 1-8, 
on the average Rs. 1-4 .. But when we come to State mbour, it act"Ually 
starts with one-third, 5 annas 4 pies. ~  increase, as pointed out by 
the Honourable Mr. Rangachariar, is 5 nnnas 9 pies, it may be 6 annas. 
in some places, according to the ability of the worker. When we have 
seen that the whole world is moving, why should this country, Ceylon, 
remain at a standstill? The only suggestion-that could be put forth by the 
planters is that the industry cannot bear a higher wage. But so far as 
the tea industry is concerned they cannot put forth any such plea, -because 
I have figures before me to show that the productive cost of tea is about 
85 cents, whereas the ruling price during the last 12 years, 45, has ~on  

up to 60, even to 70 and I may go further and state that even when it is 
seIling at 43 cents, there a.re several Companies which made profits of between 
50 to 100 per cent. And if detailed dividends given by various Companies are 
wanted, I would only refer Members who are curious to know to what is 
called the Rupee Company Book, corresponding to the" Investors' Review ". 
There they will find what dividends were made even when it was selling at 
a rate of Rs. 43. Therefore there is a sufficient. margin; but in spite of a 
sufficient margin no increase is made. Now, the Honourable Mr. Sarma 
suggested that Governme.ot gellerally do not interfere. It is true, but 
they interfere in cases where 0. powerful organization on the one side and 
ignorant masses on the other sida are concernea. That is the reason why 
this emigration law has. heen introduced. The Honourable Sir Barnes 
made it plain when he introduced this Bill that its object is to proteQt the 
ignorant masses of India, to prevent them being duped and advantage 
being taken of them by powerful and influential persons on the other side. 
That is the object of this emigration law; otherw!se there is no object in 
bririging it in at all: According to the statements made by the Ceylon 
deputation, according tp the statements made by the Ceylon Gbvernment, 
the actual cost of food alone for a man, woman and two minor children 
who do not earn, is Rs. 17, and Rs. 17-8 a!!Cording to the Deputation. 
The cost of clothing is besides variously a ~d _at. Rs. 3-B and RR 5. 
Whatever it be, Rs. 21 or Rs. 22 is abRolutely essential for a man and his 
family. Moreover, wherever a man gets 8. decent pay. he does not send 
his wife out to work to supplement the domestic budget. Here even the 
woman haR to work. According to the Government of India's information. 
the wage for a _ man is Rs. 10 and for a woman Rs. 8. They can thus 
between them earn only 'Rs. 18, while the cost of liring is Rs. 22. Is if! 

, , , 
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lair that :we should allow such a. thing to go on? I may say, Sir, that the 
Government of India . since the time of Lord Hardmge, during the Vice-
.roalty of Lord Chelmsford and in the present Viceroy's time, have made 
every effort to secure proper conditions for Indians overseas, but Ceylon 
has escaped notice all along. It is admitted that there are about five lakhs 
of Indians employed on the estates in Ceylon, and of these about 90 per 
cent. have nothing to count upon; they have not a pie saved and they have 
no property :whatsoever whilo they are all indebted to the extent of from 
Rs. 70 to Rs. 200. Would any Government who cares for the interests 
of its subjects allow them to go to a foreign country, stop there for many 
. years and in the end have nothing more than indebtedness to fall back on;1 
It is not even suggested that they are wasting their money in drink or 
-other evils. .It is economically impossible for these people to save any-

__ thing. When their expenditure is more than t.heir income how is it poss ~  

for them to save? They have indeed to run into debt. With regard to 
this, one witness who gave evidence before the Committee stated that he 
-has 2,000 coolies on his estate of whom only 150 are olit of debt, and he 
stated that the misery and trouble of these people is due entirely to the 
low wagell which they receive from the planters. These planters are not 
Europeans, but look like Anglo-Indians or Eurasians. They stated that 

3 unless you raise the wages to at least 75 cents (that is 12 
P.X. annas) , they cannot live; otherwise they must live in misery. 

Now, Sir, it is stat d ~and it must be said to the credit of the Govern-
ment of India-that ·they insisted upon securing the abolition of the penal 
·clauses and they have succeeded in that. Much credit is due to them for 
-this arid they have also abolished the Thundu, that is indebtedness for 
failure or breach of contract. For this they cannot be proceeded with 
-criminally and in Ceylon they ~ot be arrested civilly, though civil 
liability still exists. Those things the Ceylon Government have cheerfully 
.accepted an.d we Qre also grateful to them for what they have done. But 
whenever we touch this question of. decent wages, we do not expect 
acquiescence from them, for persons who are accustomed to take 
large dividends are not the persons likely to agree to forego any 
profit voluntarily ; some pressure must be brought to bear upon ihem; 
and that is the reason why the Select Committee insisted that  that 
-should be done. The only suggestion that has been made by the 
Honourable Mr. Webb is that instead of having 12 months, it should 
be 18 months. Giving 12 months or 18 months must depend on whether 
-there is any prospect of any immediate increase of wages. If there is no 
increase it will be ruinous to the lakhs of people who are suffering in 
Ceylon. The reasons why these people go there are numerous. As Mr. 
Rangachariar said, if so many people have gone there to secure Rs. 10 
per head, there are other means of inducing these people to go. It may 
bE, that people are not better off in .India. That does not redound to the 
credit of the British administra.tion. If :we-say" our people cannot get a 
proper living, therefore let them go on starvation wages elsewhere." I 
do not think that would be an argument. But it may be an argument for 
the Government to take necessary steps for improvement of conditions in 
India. Therefore, Sir; before we agree to a perjod longer than one year. 
which is reasonably suggested by Mr. Bagde, I appeal to the House. The 
Select Committee ha.ve recommended that there should be a basic wage 
and the Ceylon ,Government have been advised that the'y ~o d adopt it, 
and that Government have stated that they have noob]ect1on to institute 
'inquiries. We know wbatis the meaning of instituting inquipes. We 49 
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not want to leave it in a haphazard manner when the interests of 5 lakhs 
of people are concerned. This is the only occasion when we can exercise 
our . h~. ., We must m'Sist thil.t there should be a basic wage to the satis· 
faction of that Government, of our Govemment and. of oUl"Selves. Other-
wise, there is no use in bringing forward any Emigration laws when we 
cannot safeguard the interests of our subjects. It is the fundamental 
duty of every State to protect its own subjects, and if it does not do so, 
then it is failing in one of its legitimate duties. 

Mr. i. 11'. Mukherjee (Calcutta Suburbs: Non-Muhammadan 17rban): 
Sir, I rise to take part in the debate because I think we are straying away 
from the real-point which is before the House. On a reference to the 
literature on the subject with which we have been furnished, I find, Sir, 
that there is absolutely no difference of opinion as to whether the Ceylon 
GoveJ:"llment should fix a minimum wage. No doubt, the Ceylon Govern· • 
ment at one stage raised the question that such fixation of minimum 
wage might interfere with certain industries in that country _ And they 
were inclined not' to favour such a proposition. I refer to page 18 of the 
paper-book: 

• . "As regards a minimum wage this Governmerit is not in favour of introducing 
.~ h a principle as there is no doubt that it would tend to deprive the coaly. of the 
itenefit of the higher wages which he earns at times of good crops or scarcity of 
~abo . " 

But towards the end of the. deliberatio-tls of the Standing CQm-
mittee, I find, from the paper-book that the question was put 
in a very definite form to the representatives who. came over. from 
Ceylon. and it was suggested that this' guestion of. a minimum basic ,'!'age 
should be settled once for ·all. At page 44 of the paper-book, the House 
will find that the Standing Committee: 

" Resolved that.the Ceylon Government should be asked to make an inquiry into 
T he question of fixing a basic wage subject to a minimum, and of the cost of lividg 
m relation to the, rate of wages now paid. In the meantime the Government of India 
should do its best to secure an improvement in wages. On the receipt of the report 
suggested above, the Emigration Committee would have to consider the findings and 
to d ~  whether to ask for a Joint Committee to settle what should be the rate of 
wages and other details." 

Now, Sir, the question, to my mind, is this. But before proceeding 
further I should say. that at page 42 it has been reported that-the 
Honourable Mr. Sarma stated to the Deput!ition from Ceylon, that .. nego-
t at on~ on the subject of a basic wage should take place at an early date 
with a view to an arrangement being arrived at, if possible, before the 
draft notification under section 10 should be laid hebre the two Houses 
so as to enable the Government of India to reach conclusions satisfactorv 
to all and to carry the Qouncils ~. th them." That being so, Sir, there 
iF: no doubt that the Committee came to the conclusion that the question of 
the basic wage should be settled before the notific6.tion was issued. The 
House has adopted by its attitude towards the notification, already certain 
suggestions-which were recommended by the Standing Committee. and 
these have been embodied in the proposed notification. 'They are of yery 
great practical utility and are entirely in accord ~. th the decision which 
the Committee arrived at. It is incumbent upon us to see that the noti-
fication secures those conditions and . safeguarda for the benefit of the 
emigrants. Therefpfe there IS only one que.stion now.standing out. far eon-. 
sideration by the House, namely, the fixation of the basic waRe. That 
question, Sir:I 'may ask the House to consider, will take some time to . 

• • • 
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&ettle, and the result of the amendments proposed will be that if for secur-, 
ing that end in view, we have to wait, ana: the notification in question be 
held back, for the present, emigration in the meantime will continue with-
out those safeguards which have been provided in the notification itself and on 
the old lines, without securing those benefits which the notification intends to 
secure to the emigrants. The question of a basic wage, if it could have 
been settled in accordance with the wishes of the Committee, would have 
been settled before this notification ~as placed on the table of this House. 
That having failed of immediate achievement, the only question that now 
remains is ",hether we should allow the old state of things to continue, 
",ith regard to emigration, or have a notification at once securing most of 
the ends we have in ,iew and which are exactly in accordance with the 
conclusions of. the Standing Committee. If the wording of the amend-

r ments be considered, it will appear that it is more or less inconsistent with 
the notification itself, and that the amendments in question do not fit into 
the Resolution. The notif}cation says that emigration shall be valid only 
if the conditions laid down therein are fulfilled, whereas the amendments 
that are proposed are to the effect (to take up the first amendment); that: 
• 

" After clause (3) of the draft liotification tbe following clause shall be inSerted :  • 

• (4) Before tbe 1st of April 1924, the Legislature of Ceylon shall have enacted a 
law fixing the minimum basic wage for emigrants, who have been assisted otherwise 
than by a relative to the satisfaction of the Governor General in Council and of botb 
C ha,mbers of tbe Indian Legislature ' ..• 

-It does not suggest any immediate action. Does it mean that if on 
the 1st of April 1924 the Legislature of Ceylon fails to enact a law fixing 
the minirr.um basic wage, all emigration will thell become illegal? As 
it is, it simply  declares a pious wish, beoause it merely says that the 
.. Ceylon Government should enact by the 1st of April 1924, a law as 
proposed to the satisfaction of the Governor General in Council and of both 
Chambers of the Indian Legislature". It is really· a direction to t.he 
Ceylon Government, and there -are no means of compelling the Ceylon 
o nm~nt to accept the suggestion, and carry it out, within the prQllosed 
time-limit. On going through the pap ~s supplied to us, I find that it was 
not decided by the Standing Emigration Committee that emigration should 
be stopped. Pending the settlement of the minimum wage questions I 
could have understood the position if emigration could' have been stopped 
in the meantime and if the Standing Committee came to the conclusion 
tliat emigration should be suspended until conditions as to fixation of a 
minimum basic wage were fulfilled. But that is certaiilly not to the 
advantage of the emigrants themselves, or to the people of India. Further 
whatever we may say, emi6ration after all is £he natural outcome of econo-
mic conditions, and therefore it must have opera.tion where economic 
conditions require it. Thereiure, Sir, if we try to stop it in British India, 
it will seek its natural outlet. . If emigration is really wanted it will find 
some natural mode of operation. On the whole, I think it will not be 
good for the emigrants themselves if· this House desists from all action, 
and allows things to go on as at present without our doing anything lmtil 
the question of a basic wage is settled.-I submit, Sir, that is not a 
desirable state of things to have. Vve have been told,-and it is a fact,-
that the Goverpm.ent has. ~ ta n d the po ~ of imposing' upon the Ceylon 
Government certain condltlons on the question of a. basic wage. Judging 
from the papers before us, it will certa.inlytake some time to settle this 
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,<!uestion satisfactorily. It requires some inquiry, and it cannot be  done 
in a hurry. So that, if we take such a view of the whole question, it will 
not be difficult to see that it is altogether to our advantage that the res-
trictions and safeguards, whatever they are, as provided in the notification 
.should meet with the acceptance of 'the House. Weare assured that 
Government is prepared ~o act in accordance with the conclusions of the 
Standing Co~ tt  on ~at point. I f?r one therefore -do not see any • 
reason why In oroer to gam that one pomt, we should. keep in abeyance 
the operation of the other clauses as laid down in the notification. I hope 
the House will consider the whole question from that point of view, and 
try and cut short the debate on a po~nt wliich, if gained, will perhaps not 
. carry any advantage to anybody. 

Baa Bahadur O. S. Subrahmanayam (Madras ceded Districts and-
Chittoor: Non-Muhammadan Rural): Sir, before I enter into the illCt:its 
'of thiS question: I would refer to section 10 of the EJDigration Act. Ac-
cording to that section, from the 5th of March of this year, all emigration 
to Ceylon will become illegal unless  permission is given oy notificatiulJ t)y 
the Governor General in Council, and therefore tws ResOlution is put b~
fore tht; Assembly 'with certain conditions imposed m regard to emigration. 

& 

The new conditions we now propose will no doubt reqUlre a certdin 
amount of time to negotiate. And therefore iIi our amendments we have 
given a further period to bring these conditions iitto operatIOn. b. t~ lIoes 
not mean that these amendments would prevent the continuance of emi-
gration under the conditions laid down in the Resolution moved by 
o ~ nt. 

Now, Sir, in regaro to this question, my Honourable friends Wll0 have • 
spoken have entered into the fullest details as regards the conditIOns d 
labour, wages and other matters_ The point immediately covered by the 
amendment is the question of a minimum wage. Now, this question is 
impohant, apart. from other considerations, in that, if the Government of 
Ceylon fixes a miniinum wage, it will be an authoritative notification as it 
were to all emigrants of what they are sure to get in Ceylon and it will 
prevent. as has been said by one of the previous speakers, any exaggerated 
ideas of the wages that await the emigrant to Ceylon. That will oe one 
good result of fixirlg a minimum wage. As regards this point, ilie Ceylon 
Government no doubt said they were agreeable to :fix a minimum 'wage, 
But they said they would have to make inquiries as regards the pC'3vailing . 
rates in the various estates and also they want to make inqUIries in Souih-
em India, that is the area trom which these emigrants come. I do not 
think that these two grounds are really very material. That is, a basic 
wage; to be fixed by the Government of Ceylon, ~ st I suppose reasonably 
vary from one area to another. They cannot say that this IS the miLimum 
wage for every part of Ceylon. There must be some variation ilild ·t!Iat 
they must go about dQing as quickly as they can. As to djscvv€.ring the 
conditions of labour and all the amenities which the labourer enjoys in his 
own home, I think that is unnecessary, for this simple reason. You fix 
your wage just as. you like. If the labourer desires it and if he tbnks the 
wage is better than he would get at home, he will come: il not, he will 
not. For an inquiry like that into the 'wages earned in this aree. from 
which the emigrant generally goes, will not he a satisfactory one unless 
this Government also takes part in it, and it will be an inquiry: -which will 
have to take up various aspects of the question.· There is rurd.! :lgricJlltul'al 
labour, in whi"h it is impossible to ix, impracticabJe to s t~ . the a t~  

.. • c 2 , 
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amount earned by a labourer, far this simple reason that there are so many 
things whiCh the agricultural rural labourer in Southem India gets whkh, 
if on~ t  into money, would be very much more than th., luoney "hich 
the labourer gets in the city. He gets free housing, free vegetables, free 
fish, free firewood, and always a certain area of land for wh, • .;h nothiDfT is 
charged in which he can grow his own garden 0': he cnn . ~~ SClme short 
crops. And, besides, there are certain customary gifts at festivals given 
to the labourer-both festivals in his own house and festivals in the em· 
ployer's house. I mean to say an inquiry like that in regard to rural agri-
cultural labour will never be satisfactory. And that, I pomt out to. the 
House, is at the root of the very low figure which' sometimes is given as 
wages to agricultural rural labourers and all people who R!e philalithropi. 
cally minded start saying: They get such a low wage. Th(;; test would be 
to find out what is the wages in towns-sma!icr towlI8, ijiggt'! townil imJ 
even in cities. Thpt should be the test. ThaL c.,lUid be found out without 
much'difficulty and no Ceylon Commission need come over hel'e to inquire 
about that. We know, every one in this Assemoiy kn(.ws, that the ':lini· 
mum wage of an -ordinary unskilled labourer in the towns is twelve annas, 

Dr •• and Lal: More than that. 

:B.ao Bahadur C. S. Subrahmana,am: More than that. I gather from 
my friends everywhere that it is more than that. 1 want to put my case 
on the most modest scale. I know it is one rupee or Rs. 1·8-0 or it even 
goes up to Rs .. 2. Strong able-bodied men are able to earn Rs. 2  a day. 
That is by carrying loads  from one place to another. Therefore, unskilled 
labour is not underpaid in India, at any rate in the smaller Lowns or larger 
towns. Well, then the question is-and it is a question which it is no~ el:!sy 
tc answer in one word-if there is such a high wage here, why d.o J?eople 
go to Ceylon? We have got two facts. Even according to tile hIghest 
estimate the wages in Ceylon varies from Rs. 12 to Rs. 17 petmElllBcm. 
'lnat gives us not more than 8 annss or 9 snnas peT diem. That is an un-
disputed fact. And we know also as a fact that the wages in India in towns 
h; never less than 12 annas. Why do people go then? That, I consider, is a. 
question which I can only lUlSwer by saying that there is some defect in 
the mental condition of a large class of people and that they do tot unaer-
stand what is good to them. That js all I can say. The questIon has been 
asked of me l]y several friends and I would only say that the aefective 
judgment of these labourers is responsible for tht;,r not knowing that in 
India itself, not far from their homes in the village&, they could find better 
wages. Well, apart from that question, with regad. t.o emigratjon to 
Ceylon, I will not say that there is muoh th ~ we (,Ila sa ~ again·t our (Jwn 
Government. During the-last 8 or 10 years the Government tlf India has 
taken a good deal of interest in this matter and has endeavoured te protect 
the interests of emigrants. Even at present, the Government pi India are 
8i1 keen, I hllVe no doubt, as we are; only they are not in a position to 
speak out as strongly as we do. The Government cannot do that in res-
pect to another Government·. But the faht remains that these rurai labour-
ers who are admittedly in every country unable to protiect them-
selves and unable to judge for themselves, are persuaded by some 
kind. of promise, by some kind ?f rosy account! to go to C ~n . after 

~ BOme mon~  and executing a bond for the a~o nt. If,]t IS not 
indentUre in the strict sense of the term, the bond whICh thev execute lor 
moneys 'tliey ;t~  an~ ~  no~  wl,ticJ;1 Jhey .. ha.ve not ~ d
that is apoirit W'hiCh is aanntted m the Government papers and t go not 

( 
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think. there can be any dispute about tha~ bs sts all their lives in 
~ on .. The wages they get in Ceylon does not enable them to discharge the 
(lebt which they have cG'atracted and the bOnd which they have signed in 
India for advances to meet tht;j expenses of the voyage and mairitenancd 
during t ~ns t. That debt subsists and so iox;g .. s ill,,! af:) ~ot ablc t') dIs-
charge that debt, they CQIlDot come' back. Coming back meaDS-an expen-
diture of Rs. 10 or 15 and these peop:c who tire admittedly 1n debt i.e the 
tune of Rs. 70 to Rs. 200-that is one of the official figure .. -are wlable 
to find the money to come back to their· homes and tlierefore they remain 
there. I think that is an answer why people go there and do not. (·(.ma. 
back. h ~ o  the fixing of a minimum wage is an absolute necessity 
now-a-days. 

Then, there is another consideration in regard to this. There are hardly 
any returned emigrants from Ceylon who could be pointed. to 88 having im-
proved their condition· by this emigratioJ:!,. Such instances we have found 
from emigrants to the other colonies. Though hundreds may have gone 
under there have always been some who have come back better off than 
they were when they left the country and those were shown as examples 
()f the advantages of emigration. But in the case of Ceylon we caD hardly 
find a person who has imprOVed . his condition either when he came back 
()r who' is in an improved condition in Ceylon, having a ~ a h()use, 
having acquired land or being in a better positwn. '. 

These considerations ought to lead the Assembly to decide upon the 
fixing of a minimum wage. It is now -too late. If we throwaway the 
Resolution or if this Resolution which the Government has proposed is not 
passed, the whole thing will be upset and therefore we propose to give :1 
time limit to the Government of Ceylon to fix a basic minunUIn wage for 
the labour that goes to Ceylon. . 

In that matter there is a slight difference in these amendments, but I 
shall refer to it for this reason. The amendment proposed by Mr. Bagde 
says that the minimum wage ought to be accepted by both the Chambers 
()f the Legislature. It is a point on which there might be a. difference of 
opinion.. Is it necessary to have it before both the Houses of Legislat;ure? 
Can we not trnst the Governor General in Council to aooept--I am simply 
putting the alternative case b ~ s  I do feel personall) that there i:; n;ry 
little ground to complain against the action of tht;j Government 01 Indill in 
this matter. I think they may well be trusted to look a t~  lht.. interests 
of labourers, while I cannot say the same of the Government of Ceylon which 
unfortunately is peculiuly situated, because it has long identiDed itself 
with the planters and all this. recruiting goes on a.t the expense of the Gov-
ernment of Ceylon, and naturally owing to certain nd ~ ons in Geylun the 
Government has to identify itself with the planters. Thereiore, in regard 
to that point it is a matter on which there might be l' difference. but [ 
.should prefer not to divide the House on that matter and it is better for 
us to be unanimous about it. Then as to the time hmit. th ~ is agaiu this 
difficulty. A year's limit is proposed i.n ~h  amendment which my Honour-
able friend, Mr. Bagde, has moved. Sll" Montagu Webb suggests 18 months. 
I do not know whether we should divide pn that pomt again, ht ~h  Mr. 
Bagde or Sir Montagu Webb cannot either of th6lIl give up bis pOl'lition nnd 
agree, because we all seem to agree upon the main question that a m.iI!i-
mum wage o h~ to be fixed and I do not see why we ~ho d on small 
mattem d sa t ~~. ~  ~ ~ ~d !K> th ~ W8tie, .the ~ ; t . a  . p ~ 
is the ~  ~~  19 ~  16. 1018 the n ~ . .gl'v,en 10 Mr. Mt-rJonlrankJ 
rep()rt. Thp,t was a report which :was publi¥ed in 1917. I Consid6 that 

• • 
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88 iI. report which the Assembly could readily accept, probably mor.-leailily 
accept than other statements which were made before the Emigration Com-
~tt  and on other occasions. Now, Mr. Marjoribanks and Mr. Maricair put 
Rs. 10 as the maximum wages earned by a man and aboUi' Rs. (j as the 
wages earned by a woman. That is Rs. 16 fm both mcin and \\GUHm. 
~o  it is apparent that when the cost of living is Rs. 20 aud annas 4 
only for feeding and clothing, without any extras, the husband and wife 
aie both compelled to earn in order to make up only RE!. 16. It, .n~ II. 

wage less than that on which they could live m comtort. No,\ WL have 
another figure. That is the cost of maintaining a person in jail in Ceylon 
It is Rs. 6 and some annas. Honourable Members will at once see the 
disparity between the wages earned and the cost of livmg. . 

·The Honourable 1Ir. B. If. Sarma: May I ask the Honourable Mem-
ber whether he is moving his own amendment or sPGa.klng on Ml. . B ... gde 's 
a.'nendment. .. 

:aao Bahadur O. S. Subrabmanayam: I am only sp a n~ ,m Mr. 
Bagde's amendment. 

1Ir. If. J[. Joshi: Are you moving yours? 

Rao Bah&dur C. S. Subrahmanayam: Please wl!oit. The question 
of minimum wage is very mp t~t and there is great disparity between 
the wages earned and the cost of living. 1 havi! pointed ouL tha~ ~t is 80 
great that it has become necessary that we ought to fix a minunum wlige. 
Now, I do not know how you..are going to deal wit,h s~ amendments. I 
shall however move my amendment now. I do not Wa!lt to get into con-
flict with any of tliose wlio are at one with me on the main question. 
That is my difficulty at present. This is nQt Cl hltltter on which I sb.u?d 
like to fritter away the support of the Assembly on any small 
matter on which we may disagree and therefore my . amend-
ment is to the . effect that we· may trust the Governor General 
in Council to see that the minimum wage which the Ceylon GoverDment 
may fix is sufficient to keep only Lody and soul together for these people 
but also keep them in comfort and keep them in some kind of self·respect 
and the time limit which I propose is that it may be eJ..-tended to one year. 
I have no objection to that. That is the first of my amcndll.ents. I have 
three amendments on the paper. My first amendment reads thus: 

.. To the Notification the following shall be added, nam~  : 
'Within six months from the issue of this Notification or within such furth;" 

period as the Governor General in Council may hy n9tification appoint before the 5th 
March 1924 the Government of Ceylon shall take and complete the necessary steps to 
legally fix a millimum wage to be pai:l. to emigrants by the Ceylon planters-such 
wage being one previously approved by the Governor General in Council· ... 

Then my next amendment runs as follows: 

.. The number of new emigrants after ·the date of this Notification to Ceylon shan 
not exceed 10,000 for the period ending 5th March 1924." 

It is an important one for this reason. A large overcrowding of these 
emigrants to Ceyloll would nece8Sarily reduce the wages. The competi-
tion would be so gJ:eat that llractically either they would be without 
employment o.J accept such low wages as the planters, the employers, choose 
to give th.em and 8S during the last one or two years after ,this question 
was raised and after the passinr, of the Act and after the introduction of 
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the Bill, thEl emigration activities, the recruiting activities have been very 
koon, large numbers of people have been taken to Ceylon, and there is s· 
sufficiently large number of labouring population there, it is better to ery 
halt at this stage 80 that the numbers that now flock to Ceylon may no1; 
l"educe the wages and make the rule under which we are going to have' a 
minimum basic wage practically inoperative .. It is on that view, I say, 
that the number of emigrants ought to be reStricted. Ordinarily about 
25,000 people . 

Kr. President: I must draw the Honourable Member's attention to 
the fact' that his time is exhaustell. 

:aao Bahadar O. S. SubDbmanayam: Ordinarily 25,000 people used 
to emigrate, and as large numbers m at ~d later on, so I reduce it t() 
10,000. Another amendment is that during this period, the transition 
period, that is, the period before the fixing of the minimum basic wage ... 
undoubtedly we must call upon the planters to raise the wage they are 
DOW giving on each estate by 30 per cent" by at least 30 per cent., and 
that is the ~  point .. I thereCt1re move, Sir, my amendment. 

. Kr .. W. S. 1 .. Willson: Sir, I should Itke t? thank Mr. Seshagiri Ayyar 
for asking for thIS complete set of papers which Government have kindlv 
give:q us, and it has been a most interesting study. Since we have had it, 
as the latest recruit to the Emigration Committee, I feel that I can make 
some remarks upon the labours of my predecessors, for which I was not 
responsible, and I think we may very well congratulate them on the results 
of their efforts with the Ceylon Government, which tend so much to 
improvE\ and ameliorate the conditions under which labour is employed in 
Ceylon. For myself, I am impressed with the Government letter from 
Colombo dated the 28th October and ",ith the readiness with which the 
Ceylon Government have y'ielded'to the persuasive powers of our letter of 
1he 11th October and their promise to at once institute an inquiry with a 
view to ascertaining the cost of living and the rates of wages paid, etc., • 
etc. 'fhat wish was the one arrived at by the Emigration Committee, and .... 
my bwn view is that we shall be ~  well advised to await the results of 
that inquiry before we attempt tt' legislate for what ought to happen 
pfter the 1st April 1924 or any other date which may be mentioned in these 
ether Resolutions. Sir, this House does not know what it is likely to do 
itself by the 1st April 19"24, or what is likely to be the position anywhere; 
so that it seems to me rather unreasonable to ask the Government of 
Ceylon to enact what planters sha!} do in 19,24 in what is now an unknown 
state of the trade iIi that year. Various figures were given, particularly 
l:.y Mr. Raju, Dnd I noticed that he confined his remarks entirely to the 
wages paid in the tea trade and he referred to the temporary, or at any 
rate' recently accrued, prosperity {J! the tea gardens. But rubber is ~

far from bemg a prosperous concern. Now, Sir, I find it very difficult 
jndeed to lend Ilny support to any amendment in fa.our of fixmg a basic 
minimum wage. We know very well that to move from his home is in 
India th.e common lot of the labourer. I have travelled down through 
Southern India and I have seen labourers livmg there-in the most miser-
able mud huts where a man Qf .ny size could very easily touch the roof; 
where they have no facilities of any sort of description and where they 
earn what seems to me to be absolutely a beggarly wage. It is, as. I 
have .said, customary. for lab.our t:J. emigrate n ~ . Even my oWfl 
syce In Catoutta has found It to his achantage to emIgrate from Delhi; 

• 
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with me in Calcutta he gets Rs. 17 a month and no other allowances. 
Now these gentlemen 'who emigrate from South India to Ceylon have only 
to travel a little distance of 22 miles by sea. I have visited plantations,· 
l::lir, in Ceylon (though I may say that I am not financially interested in 
folly of them) and I did not· go to examine the position personally with a 
view to addressing this House OIl the subject but merely .as a passer-
~h o h. I fOUIJd the.re very comfortable outfits generally for the wotkers 
on the estates that I happened to come across. They are provided with 
very good house,> and they have all sorts of allowancl:ls which I need not go 
into because they are all reported on in this list. But it strikes me that 
they had arrived at a state of comfort, op ~ n  and happiness which 
they-a great many of them-did not have originally hi their own homes. 
Xow I say that the proof of the pudding is in the eating. If these men 
.. were as well off in their own homes, they would not want to go to Ceylon 
though it is only just a very little distance away . They are, it 1s true, of 
an ignorant class, but they are by no means fools aDd a man knows when 
he is well-fed and reasonably  housed and what is to his own personal 
advantage 80 rar as purely creature comforts are concerned. Efforts have 
beoen made all the world over to fix basic rates of wages, and so far as I 
know they have practically all failed. Labour is a couunodity and we all 
live by disposing of our commodities, whatever they may· be; they may 
btl our brains, (,ur houses, our goods or the labours of our hands. Labour 
is employed in producing something. What that something fetches in its 
tum is governed by t1W law of supply and demand, and that la\l" must 
inevitably react on the labour £hat is used to. produce it. One Honourable 
Member compared the wages paid in places like the docks and harbours in 
Ceylon, which is ~. 1/6 a day, with the wages shown in this paper earn-
able on a tea estate; but the conditions are totally different. In the first 
place, labour on an estate is rather a p ~sant occupation, if any occupation 
which we have to indulge in to ·earn a living is pleasant; whereas labour in 
docks is extremely hard work, ~nd people prefer thE: lighter duties on an 
estate and the open air life in the country to those conditions in town 
labour, where they have to find expensive lodgipgs, and those comparisons 
made are, to my mind, outside the point. I should be very pleased indeed 
if by a mefe stroke of the pen we could raise the wages of everybody, of 
. very cooly to Rs. 100 a month, of every clerk to Bs .. 1,000 a month, double 
the wages of every medical practitioner, halve the wages of every lawyer, 
and so on, but it anno~ be done, Sir. Labour has its value which comes 
out in the article which it produces. Mr. Rangachariar made rather 8 
point about the indebtedness to the kangan,is. But I find, from this very 
excellent brief, that of the 90 lakhs which were ·at one time outstanding, 
two-thirds of it have been paid off, and that being so, I think we can leave 
'it to time to adjust the balance. As ~ have said, Sir, I cannot support 
any amendment which aims at fixing 8 basic wage, because I am convinced 
that it is impracticable, and I have no fear, as seems to be entertained in 
Fome quarters in this House, that labour is likely to rush off to Ceylon in 
such overwhelming quantities that it will bring down the market. 
::\Ir; Rangachariar also mentioned the figures on page 43. showing that 
49,000 men went between January and August 1922, at the rate of some 
lO,OOO a month during June, July and August. Sir, there is nothing 
stF.ng in those figures at all, because if he will tum to page 30 of the 
t nef, he will find that in the 9 years from 1913 to 1921,· 585,401 coolies 
went, which divisled by 9 gives ~n average of ~~  per yei!."., ~ is a 
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~ tt  less than 5,500 per month, against 6,000 per month that he has 
pointed out in the figures which he quoted: and, I must remind him that 
those figures for June, July llnd ~t relate to a time of the year h ~ 
-<;rops are coming on and it is the natural time when labourers should go. 
.  T do not think, Sir, that I need labour the point any further about the 
fixing of a basic \vage. I am very mlIch afraid of it. I do not think it 
will work. I do not think ill is right that we should attempt to impose on 
the Ceylon Government what they ought to do twelve months hence!; 
whereas, I say, we do not in the least know what we are likely to do then 
·ourselves or what' the position is likely to be. 

Bai Bahadur S. ·B. Singh (Bihar and Orissa: Nominated Official): .J, 
move that the 'question be now put. 

Sir o~t  Webb (Bombay: European): Sir, I have spent most of 
my life in Indta. One of .the results of that experience is that I yield to 
no Member of this House in my desire, I may say in my anxiety, to see 
-that all Indians who go overseas to labour, shall be treated fairly and pro-
perly, ':lad ",ith that respect which is due to Members of the British Empire; 
Now, Sir, we have heard a great deal about the alleged misfortunes and 
the poverty of these unfortunate men whQ. have gone to Ceylon. It has . 
been my good fortune, Sir, to see with my own eyes the state of the Indian 
labour in Ceylon. I have also seen it in Natal. I have seen it in Central 
Africa; and in other parts of Africa and of the world. I must say that the 
impression left upon my mind is that on the whole those Indians who go 
·overseas, generally do very well for themselves aDd are living very com-
iortably and satisfactorily, perhaps evep more B:O than they did in this 
country. I know in some cases that Indians· who go orerseas not only live 
comfortahly, but they acquire property and they amass considerahle 
wealth. I can recall several parts of the British Empire where Indians own 
shops, houses and properties far superior to those which' some of the 
Europeans .on the spot hoM. 
(Atl Honourable Member: .. Not in Ceylon. ") 

sq Kona,u Webb: I remember, Sir, if I may recall the incident, I 
remember a few years ago whE:n I was t.ravelling in Central Afriea,-m 
Northern Nyasaland to be quite definite,-some hundreds of miles away 
from the COBst, to my astonishment, away in the jungle I came' upon an 
Indian with a little tield and a little shop. I was so astonished that I 
stopped to inquire where this man came from, and he told me ".Oh I· 
belong to Porbandar, "-half way between Karachi and Bombay. I felt. 
that I ~as meeting one of my own countrymen. and I stopped and had Ii 
very long conversation with this man. We were very pleased to meet 
each other. I cross-questioned him closely. He 'Was doing very well. He 
was satisfied with his surroUlldings, and he was remitting-this is the point--
he was remitting through the Post Office a considerable sum of money to 
India. A few weeks later when I happened to be talking to some of my 
European friends in that part of the world about this man, they said ,. Oh 
yes, these Indians are not much good to this country because they do not 
spend very much here; they remit all their money back to India." Sir, 
I seem to have heard that argument before, about people who do not do 
much good where they work, because they remit all their money back to 
their mother country. Sir, I am no believer in those theories. 

nl ~ ~ ~ ~  I. thought we had to d ~~~s the question of Ce)'lpn 
o y. • 
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Sir Jlonu.gu Webb: I mention these facts merely' to lend emphasis to 
my argument that Indians working overseas remit their savings to India. 
and further that the labour in Ceylon is not nearly so badly off as some of 
the speeches which we have heard in this House this morning might lead 
us to believe. Mr. Willson has just given one or two explanations and anti-' 
cipated my· remarks with regard to certain figures of emigration which I 
had proposed to quote. Now, Mr. Rangachariar could not make out why 
it was that so many people went from the south of India to Ceylon. May 
I suggest that the explanation is obvious? They are going there to better 
their conditions of life. They are going there, Sir, because they are finding 
better circumstances, and they are better off in Ceylon .. than they are in the 
Houth of India. There is in my mind not the slightest doubt abo ~ it. I 
have been there and seen it with my own eyes. My friend, Dr. Nand Lal, 
went so far as to hint there was a sort of slavery in Ceylon. Why, Sir, I can 

- c.nly say in reply that there must be stm more slavery in Southern India. 
I suppose it is to escape that kind of slavery that some of this labour goes 
over to Ceylon. Now, Sir, I have an amendment. on the paper which 
indicates that my sympathies in this matter and those of the movers of 
other amendments are very much the same. We should all like to see 
something done to benefit the labour that goes over to Ceylon. But I think 
Sir,-I do not know if the Honourable Members who moved their Resolu. 
tions can see eye to eye with me, but I venture to submit that my 
Resolution puts the matter perhaps a little bit more acceptably. It proposes 
for example not to alter the Notification. I have suggested merely that 
we should add a few words to Government's Resolution. I have suggested 
in my amendment that we should give another six months--eighteen months 
in all-to the Ceylon Gov'erm:p.ent in order to do what they can, and I think 
this House has every reason to feel confidence in the Ceylon Government. 
They have to consult the different parts of the country; they have to satisfy 
their own Legislature. All this will take time. There will be consulta-
tions with the Government of India and naturally this will take more time. 
I do not think, Sir, that we should press for too short a period, and I have 
therefore suggested that we sh9uld give the Ceylon Government time up to 
the 1st of October, 1924, and thereafter, if they have not brought abQut an 
improvement in the conditions of labour which. this Government thinks 
sat s a to~  we can move again.· I quite share the doubts expressed by 
Mr. Willson as to the possibility of fixing a minimum wage. I do not think 
such a thing has ever been done in the East yet, and although it was at-
tempted. in the United Kingdom, there is no doubt whatever that the at-
tempt has broken down. It is not 80 easy to fix a minimum wage as some 
Honourable Members think. At the same time, I am prepared to give 
the Ceylon Government an opportunity of improving the conditions of this 
labour. I think it is our duty to do so, and I would therefore ask Mr. 
Subrahmanayam if he can see his way to a ~pt the proposal I have put 
forward. I do not know, ·Sir, whether I can move still another amend-
ment to the amendment that he proposes. Perhaps my friend Mr. Bagde 
Will accept the proposals I have put forward _  .  .  . 

:B.ao Bahadur '1'. ltaDgacharlar: You don·t make it a condition. You 
simply make a recommendation, while tke others make it a condition. 

Kr. President: I took Mr. Ahmed's amendment first agaiilst the Resolu-
tion because it stood first on the paper. Then Mr. Bagde proposed to 
make the continuance of emigration conditional on certain action by the 
Ceylon o ~ nt. The Honourable Member does not propOse to do that. , 
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. The scope of his amendment is even narrower. I must put Mr. Subrah-
manayam's amendment as an amendment to Mr. Bagde's amendment as· 
an improvement or the reverse of it according to the judgment of the 
House. It depends upon the decision of the House whether that excludes 
the Honourable Member irom moving another amendment. 

Sir Jlontagu Webb: In that case, Sir, I will wait for the opinion of the 
House, before moving my amendment. 

Kr. lII'. JI. Joshi: Sir, although I sympathise with some of the proposals 
in the amendments proposed before this Assembly, I must say that I. cannot 
accept several others put forward by my Honourable friends. In the first 
place, it must be made quite clear that I do not want that any restrictions 
should be impOsed upon the labourers against their leaving the country if 
they feel that by going out of the country they can improve their condi--
tion. We have no right to keep them here when they feel so. Sir, although 
that is my view, it is also necessary for us to see, when we allow large 
emigration to those Colonies where there are a large number ot 
Indians already settled, that their wages are not lowered by fresh emigra-
tion to a point which is undesirable. The solution of this question is not 

4. P.lL 
very easy. We have to reconcile the interests of those people 
who want to go out to better their prospects with the interests ot 

those people who have already settl9d in the Colony. If these people who 
are settled in the Colony are not Indians perhaps this Assembly may not give 
much attention to that point, but still it is necessary for .us t<> look to the 
interests of those who are already settled there. I, therefore, feel that,. 
under these difficult conditions, "it would have been much better if the whole 
question of negotiation had been left to Government. I do not believe an 
Assembly like this is capable of negotiating a treaty vlith a foreign Govern-
ment. That is the business of the Government. Unfortunately, even 
Government, in order to please the Assembly, put a clause in the Bill that 
such conditions should be approved by this Assembly. The whole difficulty 
is created on account of that. And, therefore, we see here proposals made 
whi£h unfortunately we cannot throw out nor can we accept. Take the· 
proposal of my friend, l'iIr. Subrahmanayam. I sympathise with him that 
the nu.nber of people to be sent-should be limited. But. how are we to 
decide whether that numbe!.-should be 10 thousand or 15 thousand? That 
is a matter which he should have left to the Government of India and. 
certainly I should have then supported him. As regards the minimum 
wage, Sir, my sympathies are fixing a minimum wage. I have no fears, 
which my Honourable friend, Mr. Willson, and my Honourable friend, Sir 
Montagu Webb, have. aoout fixing the minimum wage. rIbe minimum wage. 
has been fixed in several countries and these minimum wage laws have not 
yet been repealed, so we ca'l have some· assurance in our minds with regard 
to these laws. If wc fix the wage, to some t n~  we protect the interests 
of those who are already settled. .sir, but it is also out Qf place to fix the 
minimum wage in our Assembly. It is a matter which we must leave to 
the Government of India,-whether that minimwl wage should be Rs. 15. 
or Rs. 16, or·Rs. 17. I therefore do not approve of the idea that the fixing 
of the minimum wage should be in the hands of this Assembly. Sir, 
when we ha"te to fix the minimum wage, we must see that we do not fix 
the minimum. wage at such a high point ~hat the emigration will be stopped. 
My Honoura1'>le friend. Mr. an ~ ha a  said: Why should the Ceylon 
Go.vernment inquire into the conditions of Southern India? It is necessary 
to find out whether it will be advantal\eous to the labourer in Southern 

• 
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India to go to Ceylon on a particular wage. Therefore, an inquiry into the 
·.conditions in Southern India is certainly necessary. But there are some 
people who are afraid of that inquiry. They know that the inquiry will 
bring out information which they do not wish should see the light. Only the 
·other dav, my Honourable friend, :Mr. Rangachariar, was praising the 
planters of India and he painted a glowing picture of the conditions of. the 
ylantations in India.. What are those conditions? In the plantations in 
India people are paid Rs. 6 or 7 or 8. Why should we prevent these p o~  

from o ~  to Ceylon to 'get Rs. 12, even if they. do not get Rs. 17? SIr, 
the other day I also wanted several conditions to be pressed upon the planters 
in India in order that the conditions should be improved for the labourers, 
but, Sir, the proposal was not accepted. Unfortunately, the Standing 
Emigration Committee now comes forward to lay down restrictions upon 
_ the planters in the sense that the p.eople should be repatriated under certain 
conditions, sick leave should be given, etc. If we want that our labourers 
,should not go to Ceylon, the best thing is to improve the conditions in 
India and therefore I tbink my Honourable friend,. Mr. Rangachariar, 
instead of painting glowing pictures of the labour conditions in India, should 
henceforth try to improve them. .Bir, Mr. Rangachariar also referred to 
the debts which these labourers have with kanganis and from that he 
inferred that the people whl) are there do not really prosper. It is a wrong 
conclusion altogether. If he had inquired into the debts which existed on 
the Indian plantations he would not have been surprised by this at all. 
It is the business of the planters to keep these people in debt, whether 
they prosper or not. My friend, Mr. Nag, who has got experience of 
.Assam, will tell you that if a man goes and pays his debt, the planter 
will not accept the money, That is a fact in India in Assam. 

Mr. B. O • .Allen (Assam: Nominated Official): I protest against that 
-.statement. Mr. Joshi has no foundation whatever for making that state-
ment against the Assam' planters. " 

Mr. If. K. Joshi: I would only 'refer my Honourable friend to the 
report which was recently published by the Assam Labour Committee." 

(An HonouTable MembeT: .. I have got the authority.") 

Mr. B. C • .Allen: van AIr. Joshi quote it here? Can he let me have the 
paragraph? . 

Mr. 111. JI. Joshi: I cannot quote it here to-day. 

Mr. If. JI. Samarth, (Bombay: Nominated Non-Official): He has given 
the authority. The Honourable Alember had better consult it. 

Mr. If. JI. Joshi: i am quite sure of my facts. There is here my friend, 
Mr. Nag, who has got a lot of experience of plantations in India and I am 
.quite ~  he would corroborate that fact. Therefore, the fact that these 
labourers are indebted tolBome extent is not a negation of the fact of their 
own prospen.ty at all, I therefore think that although we should fix the 
wage, and it is necessary to fix the wage in the interests of the people who 
are already settled there, we must not fix it at such a point which will pre-
'Vent. emigration altogether and which will be against the interests of the 
people who have to,emigrate from this country. Therefore, when we try to 
settle the conditions on vrhich we should permit emigration, ~ should 
take into consideration the fact that ~tho t sacrificing the interests of 
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those people who are settled there, and without also sacrificing the interests 
of those who. want to go, we should be in a position to improve their condi-
tion. The only way in my humble judgment to secure .improvement is 
that the Government of India should be watchful about the interests of our 
people. Sir, nobody has men,tioned that it is necessary for the Govern-
ment of India to appoint au agent in these Colonies. I do not know whether 
the Goverrihient of India has decided . 

The Honourable ilr. B. :iI. Sarma: It is one of the conditions. 
JIlr ••••• oTCI8.b1: It is one of the· conditions, but I want to know from 

the Government of lndia whether they are going to fulfil that condition 
themseives. This is not a condition to be fulfilled by the Ceylonese Gov-
ernment. It is a condition to be fulfilled by the Government of India. 
'fhe Government of India have never mentioned yet that, as soon as emigra-
tion is permitted, they will appoint an agent. If an agent is appointed, 1-
think that fact in itself win tend to improve the labour conditions in Ceylon. 
It will enable us to get correct reports upon which we can place reliance 
and UpOB which we can take action. Sir, if we have got our agents, then 
we can get correct. information, and if we get correct information, we 
can propagate that information, so that no person will go out of the 
country under any misapprehension or on any incorrect information. If 
they do this much, I think we shall have taken sufficiept care ·of the people 
who will be going out. But the real solution of the problem lies in our 
improving conditions here. Unless you improve the conditions here, people 
will go out, and it is not right that we should prevent their going out. On 
the whole, Sir, after bavin.; seen all these amendments. I am inclined to 
support the amendment of Sir .J.\'1onta.,ou Webb, because it does not ask the 
Government of India to stop emigration altogether but it ~ s a certain 
duty upon them to see that a minimum wage will be fixed very soon. 
With these remarks, Sir, I resume my seat. • 

The Honourable lI[r. B. 11. Sarma: Sir, I have been always an 0ptimist 
it'. my life and I am sure that after shewing me the indulgence of hearing 
me once again, the House will agree that the Notification which has been 
put.by the Government of India before them is one that they can readily 
accept. I do not propose to go into all the details of the criticisms that 
have been ~ d against us for it is a very late hour and it is unnecessB.."'Y 
t..: dwell mmutelv on the state of the wages in Ceylon. But there are 
some sa ~t pohi'ts whICh have been urged on the attention of the House 
which I should like to deal with. . 

A good deal of confusion of thought has been exhibited in the courSe 
of the discussion b t~ n the causes which have Ie.! to the indebtedness 
of the cooly in Ceylon in the past and existing at present there· and the 
conditions on which we propose to allow abo~ s to emigrate hereafter 
to Ceylon. Every one admits that under former conditions the labourer 
went to Ceylon saddled with debt. The cost of emigration, the advances 
given to him when he was in India, the penal provisions which were pro-
vided to enforce labour, the facilities for his obtaining loans, enabled him, 
or rather compelled him, ~d d him to get into debt, and that, as has 
hen shown, is going to be WIped out. He is to be no longer subject to that 
clebt and cannot be imprie.oned for it. And under our Notification the 
labourer from India. would gc. to Ceylon without any debt whatsoever. AU 
the expenses must be met from the common fund. No agreement fol' 
more than a month would be valid. The monies that are advanced to him 
in India, OP that may be advanced in Ceylon cannot be recovered . 

• 
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Dr. Nand Lal: 'What about civil liability? 

Mr. President: Order, order. 

, [10TH FEB. ~ . .' 

The Honour 'able :Mr. B. N. Sarma: I am talkiIig of the labourer that is 
going hereafter from India. and that is the only labourer we have to deal 
with under this Notification, because the other labourers are there already. 
This labourer goes saddled with no debt whatsoever. He cannot contract 
any debt enforceable by arrest. There is no penal provision b n~  him. 
At the end of a month he can quit. We have, furthermore, proVIded that 
the .Government undertake to repatriate him at their expense provided he 
-satisfies our Emigration Agent or other officer who may be appointed in 
his stead that the conditions do not suit him. Therefore, every precaution 
that can be taken has been taken under the Noti.acation laid before you. 
Nor would it be possible for Honourable Members, I think, to justify such 
.,a gloomy picture as has been drawn as to the state of wages obtaining iJl 
Ceylon. As has been effectively put by one of the members of the Revenue 
Department, in former days, if you are going to calculate the cost of labour 
on the footing that every man has to be paid a certain rate, if the cost of 
cultivation be counted up in money, there would hardly. be any profit. left to 
any agriculturist and the wonder would be how any agriculturer could 
manage to subsist on the soil or pay any revenue whatever. Similarly, 
elaborate calculations ha~~ been made as to what the labourer and his 
family have been deriving in the past in the shape of wages and their 
sufficiency. As has been aptly put, the proof of the pudding is in the 
eating of it., The men find it to their advantage to go there. I go further. 
We have positive proof. Two members of the Deputation which went to 
Ceylon in 1917 reported to us that the wages were not altogether unsatis-
factory.: 

"The rate of wages paid on estates (they give calculat.ions) does appear to be 
foufficient to keep a labourer in health :!ond strength and to leave a margin over." 

I had the curiosjty to send for the post office statistics and I find that 
there were thiee hundred thousand and odd money orders remitted to 
India during 1921-22 t<l the extent of 87 lakhs of rupees. I am not going 
1;.) contend for a moment that all this represents the savings of labour 'but 
surely three hundred thousand traders are not there and the number itself 
clearly shows that a large number of labourers have been remitting small 
_ or large sums to India and they would not have been labouring there if 
they had not been in a position to do so. I do not wish the Hnuse to be 
under the impression that the Government are satisfied that the wages 
are as adequate as they might be, but to depict th'e pict.ure the other way 
and show that the conditions are a so t~  unsatisfactory is, I think. 
overdrawing it We have positive information that a. large number of 
labourers have been remitting their savings to this country. It is a fact 
that about 60,000 or 70,000 labourers have been -coming and going back 
and that shows That the conditions cannot be as unsatisfactory as is 
imagined by many individuals. The figures that have been quoted in the 
proof that hatl .been circulated show clearly that every year 60,000 or 
70,000 or so~t ~ s as many as 100,000 comeJ>ack and many go bRck to 
Ceylon. It IS qwte easy to understand those figures, the total labouring 
population being-about six hundred thousand, only 10 per cent.. come back 
owing to various causes and there must be other people who replace them. 
Apart from the question of new labour, 60;'000 labourers are coming and 
going and in addition to tha.t a certain number of new labourers are added 

< • .... • 
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every year to the plantations in order to replace wastage. That accounts 
. for the figures which have been shown at the last page and my Honourable 
friend, Mr. Rangachariar, complains there has been a very large influx 
of labour during the last 8 months into Ceylon showing thereby that the 
planters were taking a very large number in anticipation of any prohibition 
which we may seek to impose upon them. 31,000 come down and 49,()()() 
go out again and the net surplus is about 8,000 and as has been pointed out 
that this occurs in the summer months when there is not much labour here 
and there is more demand for labour iIi Ceylon. Therefore we need. not be 
perturbed by these facts. Taking them all into considerations, the condi-
tions there are not so unsatisfactory that a remedy has to be found im-
mediately or the normal flow should be stopped at the end of one· year. 
l commend to the House the view taken by .Mr. Joshi. Mr. Jow has 
got the interests of the labourers at heart as much as anybody and the 
view taken by him is eminently reasonable barring .cne exception in that he 
accepts the amendment which is s ~ st d by Sir Montagu Welib. These _ 
matters are matters which ·really mlght be left to negotiation as between 
the Ceylon Government and the Government of India. rhat was the view 
taken finally by the Emigration Committee themselves. No doubt they 
have felt keenly the desire to imptove the lot of the labourer that may 
be going tQ Ceylon or that has been alreade settled there and they press 
very hard for an increase in the wage and finally when the matter was 
'Considered as to whether it should be a condition precedent the final 
Resolution was that the Ceylon Government should be asked 1;(. make an 
inquiry into. the question of fixing a basic wage subject to a minimum and 
about the cost of living in relation to the rate of wages now paid. In the 
meantime the Government of India should do their best to secure an im-
provement j,n wages. The Government of India immediately addressed the 
Government of Ceylon and the Ceylon Government have promptly pro-
mised to do their best to improve the wages and they have told us so. . 

ltao Bahadur T. Rangachariar: May I ask whether they answered that 
portion of the letter? 

The Honourable .Br. B. !T. Sarma: They have all,SWered that the wages 
have been rising, that they are closely watching the interest of the labourers, 
i hat the Tundu svstem has been abolished, that the labourer has been 
able to find his feet, that there is a great movement between estate and 
estate and they say that there has been a rise in wages; and the very fact 
that there is voluntary m a~ on on an appreciable scale from India, they 
point out as a clear proof that the wages have risen in the Colony. Thev 
fi8Y that they are as anxious as our Government to see that all that caD 
be done is done, and they have promised to institute inquiries at once. 
But we cannot reasonably blame them for not having instituted an inquiry 
until they know as to whether we are going to' is!lue a notification, and 
the Government· of India are in a position to press upon the Ceylon Gov-
ernment the' institution of an inquiry or any further expenditure on that 
account, until we make up our mind and tell them that we are going 
to give them a reasonable margin of time in order to tet thei,r house in 
proper order. I therefore think, Sir, that the Ceylon Gov£lrnment's attitude 
• cannot be depicted or pictured as being an unreasonable one so far as the 
past is concern,ed. We need not go baCk to an Antediluvian perioa to see 
what had been done years ago. We have now the fact that thev have readily 
complied with every cne of the conditions that we stipulated-they have 
readily agreed-you may say, some (If you, becausll they had no other .. 
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[Mr. B. N. Sarma.], _,,_ 
option, but I V"ould not do them that injustice; they have a ~ to every-
one of the conditions that we laid down, and they are apparently going 
to institute aD inquiry. But 8S I put it some time ago, there are 1,200 
-atidodd tea estates alone, and there is the further difficulty that most. of 
these workers do work on the piece-work system. The figures that ~a
been refen-edto by Ml'. Rangachariar are somewhat illusory for this reason 
that on the whole, including overtime, including sundries and so on, the 
wage is between Rs. 16 to 20 in the case of rubber estates and Rs. 12 to 
16 in the ease of tea estates per adult male laboprer. They take into con-
sideration the averaie wage no doubt, but that does not mean that the mini· 
mum is very much below. The figures that have been given were for a parti-
cular kind of work which has to be finished, which may be finished within 
5 or 6 hours, but after that work is finished; after the task work is finished, 

.' there would be ample leisure according to the evidence given in which 
more money can be earn.ed arid the average wage any labourer can earn is-
between Rs. 16 to Rs. 20 and Rs. 12 to 16. In addition to that, they get. 
some perquisites which I need not refer to at length. 

JIr. J. P. CoteliDgam: May I point out, Sir, that this includes piere-, 
work and overtime work? 

The Honourable Kr. B. :N. Sarma: I did not say that .. Ri;. 12 to 
Rs. 16, that figure is exclusive-of overtime. I am excluding the perCl..uisites 
from it which are marked below 5, 7 and 8 in the last column .. 

Bao BahadurT. Bangachari&r: It is not everyone that does overtime, 
only the "able-bodied . 

. The Honourable JIr. B. N. Sarma: Yes, everyone, I suppose, who-
goes there is an adult labourer, is not lazy, but does work. And then we 
must also remember the class of labourer which emigrat_es from 'Southem 
India to Ceylon-a large section of the labourers go from the depressed 
classes and from the classes, in which both men and women work, and even 
in Southern India we find that it is impossible to maintain a household 
until both men and women work on the fields. They do work here,e and 
they work in the same way "there, to earn their living : and simply because 
there is a distinct Government, a different Government there, we should 
not I think interfere unduly between employer and employee. We m~t 
let -tha natural laws operate and make the necessary adjustments, but :f 
we find that those natural laws oppress the weak, the Government may 
have to step in and will step in. I therefore suggest, Sir, that the Committee 
and the Gover:gm.ent were fully right in imposing as conditions only those 
that have been shown in the notification, that the Government might be 
well left to adjust matters and to press upon the Ceylon Government to 
immediately bring out an increase if it be possible, to see that the interests 
of the labourers are safeguarded, and that the inquiry is' concluded at as 
early a date as possible. It will be impossible for the Government to 
accept this limita1lion with regard to the number of emigrants. For 
instance, 60,000 people may return on a holiday to their homes in one 
year; there must be somebody to take their places or ihey will not be able 
to come to their homes to see their people, and 10,000 fixed as the liniit • 
will be absolutely inadequate. You will, if you introduce such a limit, be 
compelling the ~bo s now there to work on ~a  in and year out with-
out a. holiday to' India.. The inflow and, outflow of the coolie population 
to and from Ceylon is on an entirely different footing from •. that which 
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obtains in respect of other distant overseas possessions. I therefore sub-
mit that the limitation proposed could not work at aU. 

With ·regard to the fixing of a mininium wage SO per cent. above present 
rates, I suggest that there is some danger in such a course. We have first 
to see indeed whether it may not be necessary' to fix the minimum at an 
even higher figure, and these artificial interim increases will not only be 
illusory but will in the end prejudice the cause we have st heart. H we 
tell them that we will be satisfied with this ad interim increase and that be 
fixed as the minimum, it may become as well the maximum: whereas on 
inquiry it may be found that it is necessary for us to press for IDore; ana 
if in the meanwhile we aooept this much, we shall be prejudicing our 
chances of getting what is really needed. And I submit that sinee we 
have allowed this !1ystPJIl t() go on since 1847 up till this date, we may 
well· have patielloo and ~a t for another year or two when this inquiry 
by the Ceylon Government, will be finished. The Emigration Committee 
have stipulated that the report of that committee of inquiry should be 
put before them in order that they may have their say before the Govern-
ment take it ir::to consideration, and in order that they may do so in th-3 
light of the criticisms they may make, befare further representations are 
made to the Government in Ceylon. In the ordinary course of things it 
may be impossible for us to consult this House before it meets again in 
January; and il'. any case the ad interim negotiations could most probably 
not he carried out in less than 12 or 18 months. I am not asking the 
House for a moment to rest content. But the Government has said that 
they will press the matter firmly on the Ceylon Government, and I think 
having regard to what has been done in the· past by the Ceylon Govern-
ment and the ready and speedy manner in which the recommendations of 
the G.Jvernment ~  India have been accepted by them, this HoUse may I 
think leave it to us to do a little more in the way of securing a better wage 
for the labourer. 

I do not think, Sir, that I need refer at any length to one or two obser-
vation;; made by my friend Mr. Rangachariar as to the constitution of the 
Deputation. He complained that the Government entrusted its work to non· 
officials. The President of the deputation is an eminent lawyer of Ceylon. 
My friend said that they had not done the right thing in not having a 
Government official as a member. Well, it shows the confidence which. 
the Government has in its non-officials. That shows the con1idence which 
the (lovernment has in its non-offi3ial public in advocating the cause and 
not being so bureaucratic as to send one of their own men to be in charge; 
and, apart from that, I would say that the letters from the Ceylon Gov-
ernment show distinetly how anxious they liave been not to mix them-
selves up with the ~abo  Commission. One of the reasons as to why 
they would not agree to our first condition is that they said that they would 
like to adopt a benevolent neutral attitude or an attitude of aloofness where 
they can press the Labour Commission to adopt any views which they may 
have to enforce to keep the balance ("ven betwe("n the labourer and the 
planter. They do not an~ to identify themselves in any way with t.he 
Commission or with recruitment for the planters. ThRt is an index to the 
frame of mind of the Ceylon Government, nor can we blame them for 
that. I, therefore, think, Sir, that we cannot cavil at the constitution. 
The constitution is, I think, one of thp. best that could be constituted and 
the advocacy has be'3n entrusted to one of the most eminent lawyers of 
the ialand and' everybody h8$ haa an opportjplit.y. of havin" his say aDd all 

~ 
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the figures have been placed before the committee fully. My friend, Dr. 
Nand Lal, had some doubts as to whether the Government of India have 
the interests cf the labourers at h"art or the planters at heart and as to 
why they do not interfere for !.he sake of the educated few who may be 
going there. I need hardly assure him that the Government of India 
cannot at any moment under any circumstances sacrifice the interest oi 
the labourers for the sake of any planters, whether here or elsewhere. I 
wonder why such a doubt should have arisen in his  mind. Nor are the 
Government prepared to draw a limitation, an adverse limitation, as be-
tween the interests of the I,lanters and the labourers. I do not see why 
there should be any necessary conflict, and if the labourer gets his due 
and the planter also benefits, I do. not see that it is our business or the 
business of any Government to grudge any indirect benefit which the 
planter may derive thereby. Therefore, the answer to him would be that 
it would be primarily the labourer we have in mind and they would not 
grudge if the planter In Ceylon also gets the benefit of any labour that may 
go from here. My friend Mr. Joshi was anxious as to whether the Gov-
ernment of India would appoint an agent to watch the interests of these 
labourers in Ceylon. I thought I already mentioned in my preliminary 
remarks that the Government of India hope to· and believe they will be 
able to appoint an agent, but if I have not said more, it is because we 
have to consider as to. what it would cost. But there seems to be absolutely 
·no reason as j 0 why out of the money that we would be able to secure in 
the shape of fees we should not be able to appoint an agent, without 
burdening the general taxpayer. We hope to be able, Sir, to appoint an 
agent Fhortly after emigration is re-opened. I should like to have aocepted 
Sir Montagu Webl>'s amendment. I appreciate the reason as to why 
he has substituted 18 months for 12 months. He sees that twelve months 
would be too short a period and the Legislative Council and the Emigration 
Committee cannot be consulted within that time. But I would suggest 
to the House ti:at there is no need for such an amendment. We distinctly 
put to the Ceylon Government certain conditions which we were going to 
notify under section HI. The committee did not insist upon the settlement 
-of wage a8 a condition precedent. The Government of India have not 
done so, and it is not fair to the Ceylon Government that we should now 
fix as a condition precedent to allY emigration being allowed to that colony, 
the settlement within a particular period of this very difficult, complicate 
and intricate question of a basic minimum wage. I think the HU'lse mav 
rest content that the two ·Governments will put their headi\ together ancl 
secure the welfare of the labourer a!ld see that the basic minimum wage 
is obtained if it is practicable and possible. 

1Ir. President: I will put Mr. Subrahmanayam's amendment against 
Mr. Bagde's. 

Jl.ao Bahadur o. S. Subrahmanayam: Only the first clause of my amend-
ment, claUSe 10 of my amendment, and not the others. They do not. tack 
011 to Mr. Bagde's amendment. My amendment may bE> put separately, 
one by one. 

Kr. President: 'l'he on~ ab  Member does Dot withdraw. 

Bao Bahadur O. S. Sllbralu¥nayam: I cannot withdraw them. 
e 



iKiGRA'l'ION 0.-tJNSIULLBD i.Ailotiuns TO CEYLoN. 

Mr. PresideDt: Amendment mOY'ed: 

.. That after the word • approves ' the words • with the modification set out. below • 
be inserted; after t.he words • t.he notificat.ion ' the words • as approved' be inserted; 
and at the end of the Resolution the following be added : 
• After clause (3) of the draft notification the following clause shall be inserted : 

• W Before the 1st of April, 1924, the Legislature of Ceylon shall have enacted a 
law fixing the minimum basiC wage for assisted emigrants; to the satisfaction of the 
Governor General in Council and of bo~h Chambers of the Indian Legislat.ure' .... 

To which an amenjroent has been moved: 

.. Omit all words after the figure 4 ill order to insert-' wit.hin six mOllths from t.he 
issue of this notification, or within 3U.1h further period as the Governor General in 
. Council may by notification appoint before the 5th March 1924 the Government of 
Ceylon shall take and complete the necessary steps to legally fix a minimum wage to 
be paid to emigrants by the Ceylon planters, such wage being one previously approved 
by the Governor General in Council." . 

The HODourable Mr. B ••• Sarma: May I suggest, Sir, that Sir Montagu 
Webb's amendment is really a limitation and his •. amendment to the amend-
ment I think is a condition. It is not a mere recommendation. He says 
the Council's recommendation shall be enforced from October, etc., provided 
certain things are done. 'l'hat is really a comlition, and it is in the nature 
o! an amendment. Not that I am accepting. I am only putting it that 
it is really in the nature of an amen iment to the amendment. 

Mr. PresideDt: In form both of them are recommendations to the 
Governor General in Council. But I think I must proceed to put this 
amendment against the other, though no doubt the Assembly in voting 
\\ ill bear in mind that Sir Montagu Webb's amendment is sWI on the 
paper: The question I have to put is that Mr. Subrahmanayam's amend-
ment to Mr. Bagde's amendment be made. 

The motion was negatived. 

Mr. President: The Honourable Member has originally moved three 
am n~m nts together-lO, 11 and 12. Does he wish to insist on 11 and 12:' 

Bao Bahadur O. S. Subrahmanayam: Yes, I do. 

Mr. PresideDt: Further amendment moved: 

.. That after tha words' Loth Chambers of the Indian Legislature' in Mr. Badge's 
amendment, the following be inserted: 

, (4A) The number of Ilew emigrants after the date of this Notification to Ceyloli 
tihall not exceed 10,000 for the period ending 5th Marc1J, 1924' .. 

The question I have to put is that that amendment be made. 

The motion was negatiVed. , 
1Ir. PresideDt: Further amendment moved: 

.. That. after thp. words' both Chambers of the Indian Legislature' in ·Mr. Bagde's 
amendment the following be inserted: 

• (4A) The Government of Ceylon shall require the Ceylon Planters Association to 
increase the existing rate of wages by at least 30 per cent. within three months from 
the date of this Notification .... 

The questiOn is that that am n~n nt be tYlade. 
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The--Assembly then divided as follows: 

Abdul Majid, Sheikh. 
Agnihotri,· Mr. K. B. L. 
Abmed,Mr.K. 
Asjad·ul·lah, Maulvi Miyan. 
4yyar, Mr. T. V. Seshagiri. 
Bagde, Mr. K. G. 
Bajpai, Mr. S. P. 
Dass, Pandit R. K. 
Ginwala, Mr. P.  P. 
Kamat, Mr. B. S. 
Lakshmi Narayan Lal, Mr. 
Latthe, Mr. A. B. 

~ . 

Mahadeo Prasad, Munshi. 
Man Singh, Bhai. 
Nag,. Mr. G. C. 
Nand Lal, Dr. 
Nayar, Mr. K. :M. 
Neogy, !Ilr. K· C. 
Rangachariar, Mr. ·r. 
Reddi, Mr. M. K. 
Srinivasa ·Rao, Mr. P. V. 
Subrahmanayam, Mr. C. ·S. 
VenkatapatiraJu, Mr. B. 

NOE8--45. 

Abdulla, Mr. S. M. 
Abul Kasem, Maulvi. 
Alleo, Mr. B. C. 
Barua, Mr. D. C. 
Bradley·Birt, Mr. F. B. 
. BrlloY, Mr. Denys. 
Bardon, Mr. E. 
Cabell, Mr. W. H. L. 
Chatterjee, Mr. A. C. 
Clow, Mr. A. G. 
Cotelingam, Mr. J. P. 
Crookshank, Sir Sydney. 
Davies, Mr. 'R. W. 
Faridoonji, Mr. R. 
Gulab Singh, Sardar. 
Haigh, Mr. P. B.' 
Hindley, Mr. C. D. M. 
Holme, Mr. H. E. 
Hullah, Mr. J. 
Hussanally, Mr. W. M. 
Ikramullah Khan, Raja Mohd. 
Jnnes, the Honourable Mr. C. A. 
Jamnadaa Dwarkadas, Mr. 

The !D-otion was negatived. 
Mi. President: The question is: 

Joshi, Mr. N. M. 
Ley, Mr. A. H. 
Misra, Mr. B. N. 
Moncrieft Smith, Sir B8IIl'l. 
Muhammad Hussain, Mr. T. 
Muhammad Ismail, Mr. S . 
Mukherjee, Mr. J. N. 
Percival, Mr. P. E. 
Pyari Lal, Mr. 
Ramayya Pantulu, Mr. J. 
Ramji, Mr. Manmohandas. 
Rhodes, Sir Campbell. 
Samarth, Mr. N. M. 
Sarfaraz Hussain Khan, Mr. 
Sassoon, Capt. E. V. 
Spence, Mr. R. A. 
Tonkinson, Mr. H. 
Townsend, Mr. C. A. H. 
Tulshan, Mr. Sheopershad. 
Webb, Sir Montagu. 
Willson, Mr. W. S. J. 
Zahiruddin Ahmed, Mr. 

.. That after the word • approves ' ~h  words • with the modification set out below' 
be inserted; after the words • the notification' the words • as approved' be inserted; 
and at the end of the Resolution the foliowing be added : . 

• After clause (3) of the draft notification VIe following clause shall be il1ll8l'ted: 

• (4) Before the 1st of April, 1924, the Legislature of Ceylon shMl have enacted a 
law fixing the minimum basic wage for assisted emigrants to the satisfaction of tho 
. Governor General ill Council and of both Chambers of the Indian Legislature,' 

and the subsequent clauses shall be re·numbered· accordingly '." 

The motion was negatived. 

Sir Kontagu Webb: I beg to move, Sir, the Resolution standing in my 
name. 'I do Dot think it is necessary for me to repeat the arguments which 
have a.lready· been usetl. I therefore simply commend my motion to the 
_Reuse. . 
. lIr. PreJident: Further amendment moved: 
.. That at the end of the Resolution the following be added : 

• This Assembly further recommends to the Governor General in Council that the 
notification shall be in force up to the 1st October, 1924 and shall continue thereafter 
provided that in the meanwhile the Government of Ceyion shall have fixed by law a 
minimum wage for a~  on ~stat 8  such wage having been, previouslJ approved b1 
the Governor General m CouncIL" c' ' 
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The Assembly then divided as follows: 

Abdul Majid, Sheikh. 
Abul KasenI; Maulvi. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Asjad-ul-lah, Maulvi Miyan. 
Ayyar, Mr. T. V. Seshagiri. 
Bagde, Mr. K. G. 
Bajpai, Mr. S. P. 
Cotelingam, Mr. J. P. 
Dass, Pandit· R. K. 
Ginwala, .Mr. P.  P. 
Gulab Singb, Sardar. 
Jamnad.a8 Dwarkadas, Mr. 
Joshi, Mr. N. II. 
Kamat, Mr. B. '13. 
Lakshmi Narayan Lat, Mr. 

Alidulla, Mr. S. M. 
Allen, Mr. B. C. 
Barua, Mr. D. C. 
Bradley-Birt, Mr. F. B. 
}Jray, Mr. Denys. 
Burdon, Mr. E. 

AYES---32. 

NOE8--36. 

Cabell, Mr, W. H. L. 
Chatterjee, Mr. A. C. 
Clow, Mr. A. G. 
Crookshank, Sir Sydney. 
Davies, Mr. R. W. 
Faridoonji, Mr. R. . 
Haigh, Mr. P. B. 
Hailey r the Honourable Sir Malcolm .. 
Hindley, Mr. C. D. M. 
Holme, Mr. H. E. 
Hullah, Mr. J. 

8 ~  Mr. W. II. 

The motion was negatived. 

JIr. Prealdant: '!'he question is: 

Latthe, Mr. A. B. 
Mahadeo Prasad, Munshi. 
Man Singh, Bbai. 
Misra, Mr. ·B. ~ 
Nag, Mr. G. C. 
Nand Lat, Dr. 
Nayar, Mr. K. M. .;.:.J ~~  

Neogy, Mr. K. C. 
Ramayya Pantulu, Mr. J. 
Rangachariar, Mr. T. . 
Reddi, Mr. M. K. 
Bamarth, Mr. N. 11. "i 

Sriniva,a Rao, Mr. P. V •.. 
Subrahmanayan, Mr. C. s.. 
Venkatapatiraju, Mr. B. 
Webb, Sir Montagu. .!o,.· 

Ikramullah Khan, Raja Mohil .. ·'· 
Innes, the Honourable Mr. C: 'A;. 
Ley", Mr. A. H. " .. 
Moncrieff Smith, Sir Henry .. 
Muhammad Hu&sain, Mr. T. . 
Muhammad Ismail, Mr. it 
Mukherjee, Mr. J. N. 
Percival,Mr. P. E. 
Pyari Lat, Mr. 
Rhodes, Sir Campbell. 
Barfaraz Husaain Khan, Mr. 
Sassoon, Capt. E. V . 
.spence, Mr. R. A. 
TonkinsoD, Mr. H; 
Townsend, Mr. C. A. H. 
Tulshan, Mr. Sheopershad. 
Willson, Mr. W. S. J. 
Zahiruddin Ahmed, Mr. 

.. That this Assembly approves the draft notification which "olS heeD laid in chaft 
before the Chamber specifying the terms and conditioJls on which l!!ID.igratioti· for' the 
purpose of unskilled work shall be lawful to Ceylon, and recommend. to the GoVlll'llOt 
General in Council t·hat the notification be published in the Gazette of. lodia." 

The motion was adopted. 

RESOLUTION BE EMIGRATION OF UNSKILLED LABOURERS'l'O 
STRAI'l'S SETTLEMEN'l'S AND MALAY STATES. . 

Mr. 1. Bullah (Revenue and Agriculture Secretary): I mo1e: 

( .. This AsseJ;llbly approves the draft notification which has been laid in drafid,efore 
the Chamber specifying the terms and conditions on .which emigration for the pID'p018 
of unskilled work shall be lawful to the Straits Settlements, the FeduatAJd, llaiay 
tates of Perakl Selangor, Negri, Sembilan and Pahang and to the Unfederated· lIalay 
tea of Kedan, Perlis. Johore, Kalantan, Trengganu and Brunei, and recommends 

to Governor General in Council that the notification be published· in the Galette·ef 
India." 

Mr. President: Honourable Members will observe that the am~~;~ ts 
£ent in to thiw I;esolution raise almost precisely the same questions. as ~  

am n~ nt  to the Resolution which we ht.ve just pass.e4. and except in 

• . 
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[Mr. President.] 
so far as conditions may vary, and they do vary, between Ceylon and ,tJ!.e 
places named in the second Resolution, it will be a sheer waste of time 
to continue the debate on the lines on which the previous one has followed. 
Members will be within the .. letter of the law" if we allow the debate to 
proceed along such lines, but I should think :we should be violating the 
spirit of it. 

:B.ao Bahadur T. BangachariAl' (Madras City: Non-Muhammadan 
Urban): I have great pleasure in' supporting the motion made by Mr. 
Hullah. We must make a distinction between Government and Govern-
ment. I have entirely satisfied myself from the Deputation, ~m ~  
way in which they behaved, from the very frank and ready way In ~ Ch 
they placed' facts and figures before us, from the earnestness and anxIety 

_ which they displayed for the welfare of labourers,. our labourers run ~n  

risk in going to the Straits Settlements. The Government there are taking 
every care so far as I am able to see,-at any rate Mr. Gillman who 
appeared before us as the representative of that Government gave such 
a full and frank statement that I was simply delighted with the· way in 
which that Deputation behaved. The wages the labourers eam there are 
not very high. They earn about 10 or 12 annas a day there, much better 
than, nearly double of :what the people earn in Ceylon, and although we 
have pressed them to accept an inquiry for fixing the basic minimum wage, 
they have agreed to it lind I think we may trust the Government of the 
Straits Settlements to see to what is necessary being done. I therefore 
support the motion. 

JIr. :1: . .Ahmed (Rajshahi Division: Muhammadan Rural): In order 
just to remind the Government of India, I must draw the attention of the 
Assembly to the fact, why is it that the Chinese coaly works at a higher 
rate of pay than Lhe Indian cooly there in the Malay States and other 
plaoes stated in this Resolution. I know, Sir, there are instanoes before 

me where Indian people are treated badly while the Chinese 
Ii P.II. people are much better off and apart from that, Sir, there are 

other nationalities whose condition is much better than the Indians.' 
n~ans are looked dOWJl upon by the people because the Malayan State Gov· 
ernment ana others do not appreciate the position of Indians and if the 
Government of India will try to bring things together and take proper 
steps, we shall be very thankful. Sir, we have many other things to say 
but since we have already seen the result of the first Resolution of this 
morning it is not :worth while to discuss the second one when the sun is 
s ~t n  and darkness will now begin. Sir, an eminent authority like Mr 
Polak who has worked for 18 years to ameliorate the condition of the 
labourers says: . 

.. I am strongly of opinion that save upon conditions India ought not to consent to 
"he emigration of Indians. These two conditions are, first the satisfactory settlement 
of the Kenya question, and secondly, that any scheme that may be considered 
genuinely partakes of the nature of cclonisation and is not merely a amo a~ d 

system of. labour m ~t on. ~ c.ase of Kenya must be taken as a test by which 
the que8tlOn -o! status IS to be Judged. If ·Kenya does not ~t that real equality 
of citi1,eoship to which His Majesty's Government are pledged then there cannot be 
any kind of certainty that such equal status can be secure.d-at the present time in any 
other oolony or protectorate." 

Mr . .Jamnada& Dwarkadas (Bombay City: Non-Muhammadan Urban): 
May I rise to a point of order? The Honourable Member is talking of Ken) 8 
which does not form one of the ;laces about which we are disauss,ing. 

,  c . 
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Mr. K. Ahmed: I think the Honourable Member will shortly appreciate 
my point. 

Mr. President: What is the Honourable Member talking about? 

Mr. K. Ahmed: About Malaya: Mr. Polak says: 

"I think that as news of c!bnditio!ls in Ceylon or Malaya is gathered sifted and 
J'ublished, Indian opinion will realise more and more that 80 long' as Indian emigration 
13 practically confined to the ill·paid and worse·organised labouring classes, no real 
Ilquality of citizemhip is possible or ("'en to be expected. Even a clean statute book 
l'al1110t bring this about. Status is not merely a matter of law; it. is still more one of 
facts." 

Then, Sir, in 1857, Lord Salisbury told us: 
" Above all things we must confidently expect as an indispensable conditim of the 

proposed arrangement tbat the Colonial laws and their administration will be such that 
Indian settlers who 'have completed the terms of service to which they agree, as the 
n·tUl'n for the eXpl'DSe of bringing them to the Colony will be free men in all respects, 
v·ith privileges in no way inferior t{) those of any other class of His Majesty', subjects 
l'esident in the Colony." 

I need not point out how this pledge h88 been fulfilled more 
in the breach than in the observance, and in 80 lar 88 the con-
dition of Lord Salisbury is concerned, it has remained up till 
now a dead letter. Now, Sir, probably what LordHaMinge has 
said wjll be appreciated by my Honourable friend opposite in charge cf 
the Department. Lord Hurdinge said this: .. 'fhat is not the duty of 
the Government of India to supply coolies t.o the Colonies "; and the kind 
of duty that we find th3\; the Government of India, as the great benefactor 
of these poor, miserable people living in this . part of the country, do, is 
that they have always accepted invitations from the Colonies to supply 
(oolies instead of leaving them in this country. Every State has got that., 
Sir, and every constitutional Parliament--the House of Commons, I say-
th'c'Prime Minister's house, there you find glasses of windows b o n~ 

f'nd I hope my Honourable friend who comes from that part of the country 
realises that he should uplift the condition of these poor people, of these 
I'oor, miserable people, and try his utmost to see that their status, their 
.!·mdition is improved. Look at the treatment that they receive at t,he 
hRnds-1 do not like to attack any of these colonials-but we did attack 
lind the result, Sir, was not very much satisfactory to our mind, because 
we got defeated already twice or three times. We are' not strong enough 
but humbly ask Government that they mm'lt realise the situation 88 far as 
they can, to uplift the condition of these poor people, and see their way 
\0 ameliorate their condition. 

With these few words-probably, Sir, my position is just the same as 
my Honourable friend, Mr. Rangachariar-and I do in a way support. the 
motion of Mr. Hullah. 

Mr. B. II • .Joshi (Nominated: Labour Interest.s): Sir, I wanted t.o 
make one or two remarks, and I also. wanted BODle explanation from the 
Government of India ,,)n one or two J:oints. In the first place I insist thaL 
the Government of IndiB should appoint an agent--I was somewhat appre-

~ns  from the remarks of t,he Honourable Mr. Sarma that if the 
Government of India gets sufficient money from the fees, then only would 
the Government of India appoint an agent. Sir, I deprecate this thing 
tltogether.  There was some s mp~ th  ShO\\"11 . 

The -Honourable ~. B. B. Sarma (Revenue and ~ t  Mem-
/Jer) :  I did ~ say that it is "nly if ..,e get fp,es that we are o n~ 

• • • • 
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, [Mr. B. ~. Sarma.] 

to appoint an agent, but that I am looking forward to the fees also as 3" 
possible way()f our immediately appointing an agep,t. I did not say; that 
we would not otherwise appoint an agent. 

',JIr ••• ,¥. oIoabi: I do not mean that thi Government are looking 
{Orw81'(UO getting large fees from the planters, but I do not want the Govern-
ment ()f India to depend upon those fees. There was so much sympathy 
sbown tor the working classes here to-day that I am quite sure that if a 
rroposal were brought forward for sanctioning the salary of the agent, the 
:fiouse would pass it unanimously. 

-TheH0Il8ll1'able )Ir. B ••• Sarma: I am glad to hear that. 

Mr ••• M. ,Joshi: And pay a good salary too. I want the Government 
of India to explain to me whether strikes in Malaya or in these Colooies are 
legal or not. From my study, I have, Sir, doubts on this point. Sir, the 
Ilopse knows very weH that in the case of poor people the strike is the only 

~pon by which they can get their demands satisfied; they have no political 
iufiuence at all. Therefore I insist that the Government of India should 
make an inquiry as to whether strikes in these Colonies are legal or not, 
1£ .they ~  illegal, I think the Government of India should at once make 
I' I\ltrong recommendation to that Government and say that they must not 
, p~ t any more labourers unless that law is abrogated. Then, Sir, I find 
{l'lm, the papers circulated to us that thH Government of Malaya make 
(ducation compulsory for the ;Malayans but in the case of J ndians they leave 
it, voluntary. ,I want the Government. of India also to impress upon the 
Government of Malava the necessity of giving compulsory education to 
Indians. It is absolutely wrong for a British Government, whether the 
Gnv,ernment of India ..,1' a Colonial Government, to make any 'distincty,n 
b ~ n suhjects in, their territorie,< 'rhey are after all British subjects; 
lPd if edpcation is 1;0 be compulsory for the Malayans, it ought to be com-
r>ulSQry for the Indians, I th o~ . hope that the Government of India 
wiJJ. WJ;'iteto the Government of Malaya on these points and receive satis· 
faction on all of them. 

','i.rb.a Honourable ~. B.  B. Sarma: We will make the necessary 
~ s ,and try to redress the matters complained of. 

)Ir. President: The question is that that Resolution be adopted . 

. The motion was adopted. 

STATEMENT OF BUS1NESS. 

~  HoBcntr&ble -Sir )[aJ.eolm "Hailey (Home Member): Sir, it has 
just been brought to my notice that by a notification issued on the 9th of 
FeQiu'ary the Local Government has gazetted, next Tuesday instead of 
Wednesday;as 1he date of Shivrntri and as 11 pub,lic holiday. 'We arranged 
oUr business 'lui the basis of the former notification issued by the Local 
Government, and took Wednesd:l), to he the public holiday. In the cir-
cumstances, I would ask you to decide whether we should take'tile business 

h ~ p t d~  for Tuesday on Wednesday, taking Tuesday as our 
rubUc holiaat. 

r 



STATEMENT OJ' BUSINESS. 

Mr. '1'. V. Seshagiri Ayyar (Madras: Nominated Non·Official): .1 do 
not think, Sir, that the existing arrangement need be disturbed, because 
the holiday is for Mahashivaratri and we do the puja on the night of that 
day, and if the next day is a holiday it will be all the better for us. 

JIr. President: I do not think I am qualified to pronounce upon the 
point raised by the Honourable Member from Madras; but will meet the 
convenience of everybody concerned if, when a public holiday is declared by 
the local authority within whose province we happen to meet, we also 
(bserve that as a public holiday; as the Government would be placed in 
some diflicu1ty if it attempted to carry on its operations without the back-
ing of the Secretariat. Therefore I propose that we should observe the 
holiday which has been decreed by the Chief Commissioner. When 
adjourning the House on Monday I shall. adjourn it till Wednesday and I 
presume that Government will carry their business over from 'Tuesday to 
Wednesday. 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
J2th February, 1923. 
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